P. A. C. No. 358

PUBLIC ACCOUNTS COMMITTEE
(1972-73)

(FIFTH LOK SABHA)

SIXTY-FIFTH REPORT

[Action taken by Government on the recommenda-
tions of the Public Accounts Committee contained
in their 37th Report (Fifth Lok Sabha) on the Report
of the Comptroller and Auditor General for the year
1969-70—Central Government (Civil) relating to the
Miuistry of Irrigation and Power and Government of
Punjab Audit Report, 1968 relating to Bhakra Dam
Administration and Beas Project only.]

LOK SABHA SECRETARIAT
NEW DELHI

January, 1973/Pausa, 1894 (Saka)
Price Rs, 165 Paise



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK
SABHA SECRETARIAT PUBLICATIONS

Poona-4.

8-B, Duff Lane, Calcutta-6.

SI.  Namo of Agent . Agency Sl Name of Agent Agency
No. No. No. No.
ANDHRA PRADESH 12. Charles Lambert & Com- 30
paay, 101, Mahatma Gan-
. Andhra University General 8 dhi Rood, Opposite Clock
Cooperative  Stores Ltd., Tower, Fort, Bombay.
Waltair (Visakhapatnam)
13. The Current Book House, a0
. G.R. Lakshmipathy Chetty 94 Maruti Lane, Raghunath
and Sons, General Mer- Dadaji Street, Bombay-1.
chants and News Agents,
Newpet, Chandragir, 14. Deccan Book Stall, Fer- 83
Chittoor District. guson College Road,
Poona-4,
ASSAM
15. Mfs. Usha Book Depot, 5
. Western Book Depot, Pan 7 585/A, Chira Bazar, Khan
Bazar, Gauhati. House, Girigaum Road,
Bombay-2 B.R.
BIHAR
S
Amar Klitab Ghar, Post 37 MYSORE
Box 78, Diagonal Road, 16. M/s. Peoples Book House, 16
Jamshedpuor. Opp. Jafanmohan Palace,
Mysore-1.
GUJARAT
. Vijay Stores, Station Road, 35 RAJASTHAN
Anand. 17. Information . Cc\illtre, 38
Government of Rajasthan,
. The New Order Book Com- 63 inoli i i
gag”’dE““s Bridge, Abme- Tripolia, Jaipur City.
abad-6. UTTAR PRADESH
HARYANA 18. Swastik Jndustrial Works, 2
i t
M/s. Prabhu Book Service, 4 chi'ty Holi Street, Meerut
Nai Subzimandi, Gurgaca, )
(Haryana). 19. Law  Book Company, 48
Sardar Patel Marg, Allaha-.
MADHYA PRADESH bad-1.
. Modern Book House, Shiv 13 7 -
Vilas Palace, Indore City. WEST BENGAL
20. Granthaloka, 5/1, Ambica 10
MAHARASHTRA Mookherjee Road, Belgha-
ria, 24 Parganas.
9. M/s. Sunderdas Giadnchand, 6 .
601, Girgaum Road, Near
Princess Street, Bombay-2. < 2 “["“d_N?’ moalg gou(l?to T*I‘:).u[;{ “
19. Thelnternational Book 22 Strect, Calcutta.
House (Private) Limited, ]
9, Ash Lane, Mahatma 22. Firma K.L. Mukhopadhyay, #2
Gandhi Road, Bombay-1. 6/1A, Banchharam Akrur
Lane, Calcutta-12.
11, The International Book 26
Service, Deccan Gymkhana, 23. M/s. Mukherji Book House, 4




CORRIGENDA TO THE SIXTY-FIFIH REPORT OF THE
PUBLIC ACCOUNTS COMMI TT£s (1972-73) PRUSENTED

T THE LOK S&BH.L ON 23,2,1973,

Page Ling
1 10
5 22
o 14
8 15
9 9
(rom bheottom)
16 15
(from becttomn)
16 1o
(from bottom)
18 A

(from bottom)

For ~Read
Tacn Taken
agrcaod agrace
133 drazlines 13 draglines
regagrd agraed
apred agreed
attilad ctaken attitude taken
1c a0t in not
on 1972-73 in 1972-73



AT I U S BN oy
“ o v e i vise)
e Covr Fuod vooons,

Acc M B 8%t 3 (‘J.«{.,
Date. GQIJ.--.A« ..Buém-j

ONTENTS
PaGE
COMPOSITION OF THE PUBLIC ACCOUNTS COMMITTEE (1672-73) . . (ii?)
T NTRODUCTION . . . . . v . . . . . )
CuarTer I Report M
Cayergr I - Rei:commz1dations Observa ions thar have been accepted
~ by Government - 19
CHaprer II + R:comme:ndations/Observations which the Commitice
do not desire to pursue in lhe lnght of the repl'cs uf
Government. - 52
CHAPTER IV - Recommenda‘ions/Observations replies to wh'ch have
not been acceptcd by the Commmee ar'd whvch requvrc
reiteration 60
CHAPTER V - Recommendations 'Observations in respec. o, which
Government have furnished interimreplies - - - 71
APPENDIX
Saimmary of Main Coaclusions/Recommendatiors. . . . 75

()
3084 L.S~—1.



o 3 D o e o W

14.

15.
16.
17.
18.

19.

20.
21
22.

PUBLIC ACCOUNTS COMMITTEE
(1972-73)
CHAIRMAN
Shri Era Sezhiyan

MEMBERS

. Shri Bhagwat Jha Azad
. Shri R. V. Bade

. Shrimati Mukul Banerji
. Shri Jyotirmoy Bosu

Shri X. G. Deshmukh

. Shri Tayyab Husain

. Shri Debendra Nath Mahata
. Shri Mohammad Yusuf

. Shri B. S. Murthy

11.
12
13.

Shri S. A. Muruganantham
Shri Ramsahai Pandey
Shri H. M. Patel
Shrimati Savitri Shyam
Shri Ram Chandra Vikal
Shri M. Anandam

Shri Golap Barbora

Shri Bipinpal Das

Shri P. S. Patil

Shri Kalyan Roy

Shri Swaisingh Sisodia
Shri Shyam Lal Yadav

SECRETARIAT

Shri B. B. Tewari—Deputy Secretary.

Shri T. R. Krishnamachari—Under Secretary.

(11i)



2

Execution of Najafgarh Dramage Scheme in Delhi,

1.6. In paragraphs 1.1 to 130 of their 37th Report (Fifth Lok
Sabha), the Public Accounts Conimittee dealt with the execution
of the Najafgarh Drainage Scheme and apportionment of its cost
between the beneficiaries. The Committee made the following ob-
servations in paragraph 1.27 (Sl. No. 2)- regardmg lack of proper
planning in the execution of the scheme.

The scope of Phase II of the scheme was changed in 1864 by
increasing the discharge capacity of the drain from 900
cusecs to 3000 cusecs uniformally. The Committee are not
convinced that this could not have been done earlier as this
capacity was already provided for in the city reaches and
the ultimate requirement of this capacity in the upper
reaches was also contemplated earlier. The Committee
therefore feel that the scheme as originally conceived was
not comprehensive enough to meet the future requirements
with the result that during 1964 Delhi faced heavy floods
which caused wide spread damages to property amounting
to Rs. 185 lakhs. The emergency works which had to be
undertaken as a result thereof cost Rs. 4.39 lakhs.

1.7. In their reply dated the 21st October, 1972, the Ministry of
Irrigation and Power have stated as follows:—

The reasons for not providing the discharge capacity of 3000 cs
when the Najafgarh drainage scheme Phase 11 was
prepared have been explained in the replies to Point No. 8
under para 33 of the report of C. & A. G, relating to the
allocation of expenditure on drainage scheme supplied to
Lok Sabha Secretariat vide this Ministry’s letter No. F.C.
12(19) /71 dated 10-11-71. A copy of the reply is enclosed
for ready reference.

In the Reddy Committee report, the discharge capacity in the
upper reaches of the Najafgarh drain had been estimated
as about 450 cs. This was based on office studies of Survey
of India topo sheets. The catchment area contributing to
the inflows into the Najafgarh Jheel had then been com-
puted as 432 sq. miles. In 1959-60, detailed field surveys
and investigations were carried out. Detailed studies
were also made with the data of rainfall and levels-.of
Najafgarh lake observed till then and the topography of
the area. These studies brought out that the capacity
of 450 c¢s. from Kakraula to Daryanala would not be ade-
quate to give the desired interim relief in the Jheel
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area. It was estimated that the capacity required would
'be 900 cs. o

In 1964, there was heavy raifall in the catchment of Najafgarh
drain and the ‘eontiguous areas of Haryana and Rajasthan.
Consequently, there was considerable inflow from the
Sahibi river. .Such heavy, inflow had not been experienced
in the past. The level in Najafgarh Jheel rose to all time
record of 695.6 submerging an area of about 60,006 acres.

A Committee of Technical Experts (Motiram Committee)
was appointed by the Government of India to study the
situation arising out of the 1954 .floods and drainage con-
gestion. This Committee made detailed hydrological
studies and came to the conclusion that the capacity of the
Najafgarh drain between Kakrula and Daryanala should
be increased from 900 cs. to 3000. ¢cs. for bringing down
the level of the Najafagrh Jheel to RL 686 after the mon-
soon to enable Rabi cultivation in the marginal area of the
lake. Thic conclusion of the Committee was accepted
and Stage II of the scheme was modified accordingly. It
was considered that with the development in the upper
reaches, the chances of flows as experienced in 1964 would
be frequent and that the increase in capacity as recom-
mended by the Committee was essential.

1.8. The Committee wish to-point out that they had observed that
the Najafgarh Drainage Scheme as originslly conceived was not
comprehensive enough to meet the future requirements only after
taking into account the position brought out in the reply of the
Ministry vide paragraph 1.16 of the 37th Report (Fifth Lok Sabha).

They, therefore, wish to reiterate that there should be better planning
at least in future.

1.9. In paragraph 1.28 (Sl No. 3) of the Report the Committee

made the following observations regarding the sharing of the cost
of the scheme:— '

“The Committee note that Government of Haryana who are
one of the beneficiaries of the scheme have neither paid
their share of costof Phase Il originally fixed as Rs. 11
lakhs nor accepted the revised share of Rs. 49.81 lakhs
consequent on the increase in the scope of the scheme.
Their share in Phase III of the scheme. is stated to have
been provisionally fixed as Rs. 149.25 lakhs. The Com-
mittee are of the opinion that the beneficiaries concern-
ed should have been specifically consulted in enlarging
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the scope and financial implications of the second phase
of the scheme and before undertaking the third phase.
The Committee would like to know the settlement reach-
ed finally in this behalf and the principles followed in
reaching the settlement.”

1.10. In reply the Ministry have stated in a note submitted to
+the Committee as follows:—

“The Government of Haryana have since paid the share
amounting to Rs. 11 lakhs towards Najafgarh drainage
scheme Phase II. In regard to sharing of cost of Phase
III, no decision has yet been reached and the matter is
being pursued with the Haryana Government.”

1.11. The Committee regret that the reply of the Ministry is
silent on the question of acceptance by the Government of Haryana
of the revised share of Phase II of the work. The position in this
regard as well as the decision regarding the share of cost of Phase
I may be intimated-to the Committee.

1.12. Suggesting that there should be some uniformity in regard
to sharing of cost of inter-State drainage schemes the Committee
fnade the following observations in Paragraph 1.29 (Sl. No. 4) of
the Report:—

The Committee learn that there are no uniform rules regard-
ing allocation of cost of inter-State drainage schemes
between the beneficiary States. In the Najafgarh scheme
the Committee find that while the cost of Phase II is
sought to be allocated on the basis of catchment area in
the respective States. The Committee desire that there
should be some uniformity in this regard.

1.13. The Ministry have intimated the following:—

In the reply to Point No. 10 furnished to the Lok Sabha Sec-
retariat vide this Ministry’s letter No. F.C.12(9) /71 dated
10th November, 1971 the general principles on which
allocation of inter--State drainage schemes are made have
been explained. A copy of the note on item No. 10 is
enclosed for ready reference. These procedures are anpli-
cable in general to all drainage schemes.

The general principles in allocating the cost of drainage
schemes which ~concern more than one State are as
follows:— ' '

{i) the allocation is done in the ratio of cusec miles.
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(ii) the allocation is done in the ratio of the catchment areas
where the catchments are of similar nature and the
carrier drain is common.

(iii) the allocation is done in the ratio of the benefits actually
derived by the beneficiaries.

The -choice of method to be employed is determined on merits
vf each case and as mutually agreed to by the beneficiaries.

1.14. The Committee had taken note of the fact that there was
no uniformity in the principles adopted or proposed to be adopted
in regard to sharing of the cost of different phases of the Najafgarh
Drainage Scheme and desired that there should be some uniformity.
In reply, the Ministry have merely restated the position brought
out already in paragraph 1.24 of the 37th Report (Fifth Lok Sabha).
The Committee, therefore, wish to reiterate that there should be
uniformity in the principles adopted at least in regard to the same
scheme in future.

1.15. Commending that there should be some enforcing machinery
for the timely execution of inter-state drainage schemes the Com-
mittee, in paragraph 1.30 (Sl. No. 5) of the Report, observed:—-

Another factor to which the Committee would like to drav’
the attention of Government is the understandable reduct-
ance of the States upstream to agreed to share the finan-
cial burden of inter-State drainage schemes. In view of
the vital importance of the drainage schemes as a floozt
control measure to save life and property, there should
be some enforcing machinery so that execution of neces-
sary inter-state drainage schemes is not impeded or their
progress between the States to share the cost or non-
reimbursement in time their agreed share of the cost to
the Project authorities.

1.16. In reply the Ministry have stated as follows:—

The Ministry of Irrigation and Power had in the Part explored
the possibility of settling the disputes relating to alloca-
tion of cost by holding inter-State meetings and tnrougt
the river commissions, zonal councils etc. but taking into
account the difficulty in arriving at decisions speedily and
also consequent delays in the implementation of inter-
State schemes, the Ministry of Irrigation and Power have
suggested that from the 5th Plan onwards, the financing
of inter-State schemes should be done by the Centre. This
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will obviate the need for allocation of cost among the
various interested States. This suggestion has tu be con-
sidered by the Planning Commission while finalising the
pattern of financing of Plan schemes during the bm Plan
.period. - , Lo

1.17. The Committee note that it has been suggested that from
the Fifth Plan onwards the financing of inter-Stae drainage, sci.emes
should be done by the Centre which will obyiate the need for alloca-
tion of cest among the various interested States and. that this sug-
gestion has to be considered by the Planning Commission., The
decision taken in this regard may be intimated to the Committee.

Poor performance of draglines—Paragraph 1.63 (S. No. 11)

1.18. In Paragraphs 1.31 to 1.63, the Committee dealt with the
unsatisfactory working of 133 draglines employed by Flood Control
Wing of the Delhi Administration. The Committee made the
fo]lowmg observations in regard to improving the efficienicy of the
earth moving machines working in different parts of the ccuntry in
paragraph 1.63:—

Another disturbing feature of the performance of the drag-
lines is the frequent breakdowns and consequent loss of
24,642 working hours in 4 years. The relatively newer
ones viz., Skoda and P&H draglines have suffered most.
Non-availability of spare parts and proper repair facili-
ties on the spot have accounted for the delay in putting
these machines in proper working condition. The Com-~
mittee incidentally find that the repairs were taking
place during working season. They would like this to
be done as far as possible during the off-season. The
Government of India are stated to have set up a Construc-
tion Plant and Machinery Committee to go into the ques-
tion of finding ways and means of improving the efficiency
of earch moving machines working in different parts of
the country. The Committee would like to be apprised
of their findings and the action taken thereon.

1.19. In their reply dated the 21st November, 1972, the Ministry
of Irrigation and Power had stated:—

The observatlons have been noted The Construction plant
and Machinery Committee (1972) have submitted their
report recently. A copy of the summary of their recom-
mendations is enclosed. The recommendations of the
Committee are presently under study of the Government.



7

1.20. The Committee note that the recommendations of the Con-
struction Plant and Machinery Committee (1972) which went inte
the question of imgroving the efficiency of earth moving machines
wgr’l:m { 13: different parts of the eountry are under study of Gov-
ernment, " “f'he” Committee would urge - that the study ghould be
completed early so as to take sultable measures to improve the
working of the earth moving machines. They would llke to be
nfo;med of the ‘action taken in this regard.

"Electrimty Department, Andaman and Nicobar Islands——-Losses

incurred successively over the period 1965-66 to 1969-70—Paragraph
237 (S No 14)

“1.21. In paragraphs 2.1 to 242, the Committee reviewed the over-
all functioning of the Electricity Department Andaman and Nicobar
Istands. The Committee made the following observations in para-

graph 2.37 regarding the need for obviating losses for the Islands
Administration:—

The Committee find that saw-dust and sawn fuel were sold
by the Forest Department to Electricity Department at
" rates varying from Rs. 12.50 to Rs. 19.45 per cord during
1960-61 to 1970-71 whereas the rates for domestic con-
sumption varied from Rs. 5.5 t6 Rs. 7:25 duting the period.
Oni'the other hand the raté for supply of electricity to the
Forest Department was 22 paise (net) as against the rates
varying from 25 paise to 56 paise for domestic and other
industrial consumption. As the Forest Department also
is stated to be working in loss, the Committee would like
Government to examine as to what kind of tariff for
supplies of electricity and wood fuel betwen these two
departments and by them to outsiders would result in
obviating the losses to the Andaman and Nicobar Admi-
nisttation as a whole which may not necessarily obviate
the losses of each of the departments.

1.22. In their reply dated the 25th October, 1972, the Ministry
of Irrigation and Power had stated:—

The matter of refixation of rate of supply of electricity, wood
fuel etc. between Forest and Electricity Departments
and outsiders to obviate losses to Andaman & Nicobar
Administration as a whole was taken up by the Central
water and Power Commission (Power Wing) and Mini-
stry of Irrlgatxon and Power with Food & Agriculture
Ministry and the Andaman and Nxcobar Administration.
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This is being pursued further with the A & N Administra-
tion.  The Forest Department has agreed to supply saw
dust to electricity Department free of cost ex. saw-mill
premises, with the electricity department bearing the
transporation charges. Thé Ministry of Agriculture who
are in administrative control of the Forest Department
of A & N Islands have stated that the prices of the Forest
products are fixed by conventional commercial accounting
and are reviewed from time to time. On recommendation
of the Tariff Committee the Electricity Department has
also suggested increase in tariff for power supply to vari-
ous consumers including the saw mill based on the reco-
mmendations of Tariff Advisory Committee. This is
under consideration of the Government.

1.23. The Committee note that the Forest Department has regard
to supply saw dust to Electricity Department free of cost ex. saw-
mill premises. Further the increase in tariff for power supply to
various consumers including saw-mill suggested by the Electricity
Department based on the recommendations of the Tariff Advisory
Committee is stated to be under consideration of Government. The
Committee would urge that an early decision should bhe taken in
this regard so that unnecessary losses may not be incurred in future,
Delay in erection of transmission lines—Paragraphs 3.28, 3.30—3.31
and 3.33 (S. Nos. 20, 22-23 and 25).

1.24. In paragraphs 3.1 to 3.33, the Committee had dealt with
execution of a contract valued at Rs. 233 lakhs concluded by the
Bhakra Control Board in January 1963, for supply of steel towers
of different sizes for erection of transmission lines. In this connec-
tion, the Committee made the following observations in paragraphs
328 and 3.33 with regard to a lacuna in the contract:—

3.28. The Committee find that the Sub-Committee constitu-
ted by the Bhakra Control Board to examine the proposal
for the purchase of 2285 galvanised steel towers for the
220 KV transmission lines at the cost of Rs. 233 lakhs,
specifically decided on 16th February. 1962 that the firm
should be tied down to definite delivery because such
offer as supply of the towers after sufficient steel and
zinc was available could not be accepted.” They also de-
cided that the penalty clause “should be made contingent
on the delivery specified”. The firm which was called fo
discuss inter alia this matter on 1st March, 1962 agreed
to the delivery period and the penalty clause. When the
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contract was finally entered into on 12th October, 1962,.
a proviso was, however, added to the delivery period that
“if during the execution of this order the company is not
able to get certain steel sections on account of the fact
that the same are not rolled by any of the steel producers
during any particular period, the company shall bring it
specifically to the notice of the purchaser and any short
deliveries on account of this shall not be subject to the
levy of penalty.” The Committee would like it to be
investigated as to how this proviso came to be inserted
in the contract which went counter to the decision of the
Sub-Committee especially when there was no mention of
it in the minutes of meeting with the firm’s representa-
tive on 1st March, 1962. This proviso in effect nullified
the provision contained in the detailed - purchase order
issued on 16th January, 1963 that the procurement of
steel would be entirely the responsibility of the firm. To
what extent this lacuna in the contract went against the
interest of Government can be seen from the following.

3.33. After examining the case, the Committee have come to
the conclusion that in a contract entailing payment of
over Rs. 2 crores the authorities have not shown sufficient
care to safeguard the financial interest. The contract and
the connected documents should, therefore, be got exa-
mined in consultation with the Ministry of Law in view
of the lacuna pointed out by the Committee to see whe-

- ther there was any malafide intention. Further it should
also be seen whether similar contracts were entered into
by other authorities with the attendant difficulties of the
kind noticed in this case. The results should be intima-
ted to the Committee within six months.

1.25. In their reply dated the 16th August. 1972 the Ministry of
Irrigation and Power have stated the following in regard to para-
graph 3.28:—

Having agred to the delivery period and the penalty clauses
as decided in the meeting held with the representatives
on 1.3.1962, M/s Alcock vide their letter dated 3.4.1962 in-
formed the department that strict adherence to the agreed
delivery schedule may not be possible if the supply of
matching steel was not forth-coming from the producers.
The delivery clause alongwith other important clauses of
the order were discussed at length with the representa-
tives of the firm in a meeting held with the Chairman,
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Punjab State Electricity Board and other officers of the
department on 18.5.1962 and it was decided to accept the
modified delivery clause as appearing in the contract. The
contract agreement incorporating the various clauses as
agreed with the firm was duly approved by the Chairman,
Punjab State Electricity Board and other full time Mem-
bers of the Board. The relaxation in delivery clause was

appare‘ltly ‘based on pract1ca1 cons:deratlon regarding
avaxlablhty of steel.

A copy of the minutes of the meeting held on 18-5.1962 is enclo-
sed.

1.26. As regards paragraph 3.33 the Ministry have intimated in
a note dated 5th January, 1973 as follows:—

A detailed Note for Legal Advice giving background of the
various issues considered by the Public Accounts Com-
mittee, duly documented, received from the Bhakra
Management Board, has been examined in this Ministry.
The case was referred to the Ministry of Law and Justice
who after examination, have come to the conclusion that
there was no malafide intention in this case.

1.27. Dealing with the lacuna in the contract, the Committee had
pointed out how it went countey to the decision of the Purchase
Sub-Committee constituted by ‘the Bhakra Control Board and nulli-
fiet the provisions contained in the detailéd purchase order regard-
ing’ the procurement of steel. In reply, the Ministry have stated
that ‘the modified delivery clause as appearing in the contract was
aeeepted 2t a meeting held by the Chairman, Punjab State Electri-
city Board with the representatives of the firm and that the relaxa-
tion was apparently based on practical considerations regarding
availability of steel. It is not clear to the Committee 2s to how the
matter was not referted back to the Purchase Sub-Committee in
view of their earlier decision that the fitm should be tied down to

definite delivery and that the penalty clause should be made Contin-
gent on the deliveries specified.

- 1.28. As:regards the result of the examination of the contract
and eonnected decuments, the Committee have been informed that
the Ministry of Law have eome to the conclusion ‘that ‘there was no
malaﬁde intention. . The Committee nevertheless desire that Gov-
ernment should be careful in’ entering into contracts in future in
order that their intgrests may not suffer as in this case. :

.ot ~
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1,29. The Committee had also desived to know whether similar
contracts were entered inte by other authorities with the attendant
difficulties of tce Kind noticed in this case. The reply of the Minis-
try is silent on this point. The Committee desire that the position
should be reviewed and the results intimated to them early.

- '1.30, Referring to the understanding created that the firm would
be paid for the additional tonnage (excluding the cost of fabrication
and galvanising) involved in the use of oversize steel sections,
although the legal opinion obtained later on was different, the Com-
mittee made the following observation in paragraphs 3.30:—

The use of oversize steel sections resulted in the increase of
the quantity of the finished product by 480 tonnes valued
at Rs. 6.41 lakhs. The Committee find that the opinion of
the legal section of the Punjab State Electricity Board
given in 1964 as also of the Legal Remembrancer, Punjab
and the Ministry of Law obtained in 1966, was that since
the responsibility for procurement of steel was that of
the supplier they should bear the additional cost of the
increased tonnage or pay damages for non-delivery of the
stipulated material. However, even earlier in July, 1963
the firm was told that they would be paid for the addi-
tional tonnage excluding the cost of fabrication and gal-
vanising. The Committee would like to know how this
understanding was created without taking legal opinion.
This is all the more important because the Law Ministry
have subsequently held inter alia that this had the effect
of modifying the stipulation that procurement of steel
would be the responsibility of the firm.

1.31. In their reply dated the 16th August, 1972, the Ministry of
Irrigation and Power have stated:—

While approving the use of tested /untested alternative higher
sections in place of non-available design sections in the
meeting held with the firm’s representatives on 8th June,
1963, the financial aspects of this substitution were not
considered. This led to the impression that the firm
might claim not only the price of steel but fabrication and
galvanisation charges also for such additional tonnage at
the contract price unless the position was immediately
clarified to them. The issue was examined with this
background and Chairman, Punjab State Electricity
Board agreed that the cost of steel may be paid by the
department while the firm should bear the fabrication and

3084 L.S.—2.
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galvanisation charges on this additional' ‘tonnage. ‘The
question of taking legal opinion was not considered . ut
this stage, . PR

1.32. The Committee are of the view that legal opinion should
have been taken when the firm was told that they would be paid for
the additional tonnage (excluding the cost of fabrication and gal-
vanising) involved in the use of oversize steel sections, which was
not regrettably done in this case. They wish to caution Govern-
ment that in such cases they should be fortified by legal opinion im
advance. e -

1.33. The Committee, while dealing with the non-recovery of
penalty amounting to Rs. 11.65 lakhs on account of belated supplies,
made the following observation in paragraph 3.31:—

Although supply of tower materials should have been com-
pleted by March, 1964 in respect of 3 priority lines and by
October, 1965 for the remaining lines, the supplies were
actually completed in February, 1967 for two lines and
for the rest by the mid 1969. The penalty for late deli-
very amounting to Rs. 11.65 lakhs according to Audit, is
yet to be recovered. The Ministry is of the opinion that
the penalty would have to be determined taking cogniz-
ance of relaxation admissible to the firm under the penalty
clause. The Committee would like to know the decision
taken in this regard.

1.34. In their reply dated the 16th August, 1972, the Ministry of
Irrigation and Power have stated:—

The matter was referred to the Sub-Committee constituted by
the Bhakra Management Board for deciding the various
outstanding issues pertaining to this supply order. After
examining the various aspects of the case the Sub-Com-
mittee was of the view that the delays on account of steel
sections which were in short supply should also be en-
titled to exemption from levy of penalty as in case of
sections which were net rolled in the country. Accord-
ingly, the Sub-Committee observed that there was not
sufficient justification for levying penalty. A copy of the
minutes of the Sub-Committee meeting held at Chandi-
garh on 6th March, 1872, is enclosed.*

1.35. The Committee are unahle to subscribe to the view that
there is no sufficient justification for levying the penalty. They

* Not printed.
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would, therefore, like to suggest that the opinion of the Ministry of
Law may be ebtained before coming to a decision in the matter and
the Committee informed within three months.

Delay in finalisation of agreement for .supply of power to Delhi
State Electricity Supply Undertaking by the Bhakra Manage-
ment Board and settlement of claims—paragraph 3.43 (July 26).

1.36. In paragraph 3.34 to 3.43, the Committee had dealt with the
tinalisation and formal execution of draft agreement drawn up in
September, 1954 between the Delhi State Electricity Board (now
iknown as Delhi Electricity Supply Undertaking) and the Bhakra
Management Board for supply of power to Delhi. After taking into
account claims and counter-claims preferred by the parties concerned,
:1e Committee made the following observation in paragraph 3.43:—

The draft agreement for the supply of power to Delhi State
Electricity Board (now known as Delhi Electricity Supply
Undertaking) by the Bhakra Management Board drawn
up in September, 1954 and as revised on the basis of
various discussions has yet to be finalised and normally
executed. This inordinate delay of over 17 years gave
rise to needless disputes regarding the liability of the
former to pav for supplies as demanded by the latter
from time to time. According to the information furnish-
ed the Committee, the amount claimed by the Bhakra
Management Board to the end of March, 1971 was
Rs. 511.42 lakhs which however had been disowned by
the DESU who preferred a counter-claim of Rs. 80.08
lakhs. The Committee view all these between two Gov-
ernment Undertakings in both of which people have a
stake, with great concern. They trust that through the
good offices of the Ministry of Irrigation and Power the
issues would be settled expeditiously to the mutual
satisfaction of both the undertakings taking into account
particularly the financial position of the DESU and with-
out injuring the interest of consumers. The settlement
reached and the execution of the agreement may be re-
ported to the Committee within six months.

1.37. In their reply dated the 25th October, 1972 the Ministry of
Irrigation and Power have stated:

The question of executing the agreement was mooted to both
the Delhj, Electricity Supply Undertaking and the Bhakra
Management Board. Both expressed difficulty in execut-
ing the agreement before settling the outstanding dis-
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.. pastes: which had arisen:between.them with.regard to the
_quantum of power supply, the rewised taniff.and’ the date
of the applicability of the: revised. taniff. . As the bilateral
discussions did not have any success, both the parties
referred the dispute to this Ministry. After both the
parties submitted their cases in detail, Secretary, Minis-
try of Irrigation and Power discussed the mstter with
them at a meeting held on the 7th September, 1972.
After detailed discussions it was decided that the Central
Water and Power Commission should further examine
some of the technical issues involved and submit a report
to the Ministry. A report has been received from the
Central Water and Power Commission and is under
examination in the Ministry. Further discussions will be
held shortly for resolving the dispute.

1.38. The Committee are not satisfied with the position that
neither the agreement for the supply of power to DES.U. by the
Bhakra Management Board pending since 1954 has been finalised
nor the claims and counter-claims between them settled yet. They
would urge that Government should see that these are settled with-
out further loss of time.

Extra expenditure in purchase of wheels for mine cars—Paragraph
4.15—4.16 (S. Nos. 32-33).

1.39. In paragraph 4.1 to 4.17, the Committee had dealt with the
purchase of 494 chilled cast iron wheels for mine cars for use at the
Beas Project from a firm which was neither registered with the
DGS&D nor with the Punjab Government. The Committee had
made the following observations in paragraph 4.15 with regard to
lack of expertise on the part of Beas Project authorities in provid-
ing adequate safeguards in the purchase order against any possible
eventuality: —
>,

-

It is distressing to note that while going in for the purchase
of 494 chilled cast iron wheels for mine cars at an
approxinﬁte cost of Rs. 1.03 lakhs, the Beas Project
authorities failed to take sufficient precautions against
defective supplies. The credentials and capacity of the
firm were not verified. The usual right of rejection not-
withstanding the inspection before despatch when mac-
hining was to be done by the consignee and the proof
machining before inspection were not provided for in the
contract. All these resulted in the firm refusing to re-
place the defective supplies. The Committee understand
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- that the firm had since closed down their business and
their present whereabouts are not known. That the
organisation lacked expertise is clear from the foregoing
facts of the case. The Committee would like to know
whethér there were similar lapses in other contracts en-
tered into by them which led to losses.

1.40. In their reply dated the Tth October, 1972, the Ministry of
Irrigation and Power have stated as follows:—

1. It has been mentioned that the sual right of rejection not-
withstanding inspection before despatch was not provid-
ed for in the contract. The factual position is that the

contract contained the following safeguards in this res-
pect.

(a) In clause 9 of the contract, it was stated that conditions
of the contract would be same as contained in form,
DGSD-68 and DGSD-71 corrected uptodate, of Govern-
ment of India, Department of Supply. Accordingly, the
terms of the contract were the same as were in opera-

_tion with the Directorate General of Supplies and Dis-
posals.

(b) Apart from this, the contract included the following

clause, which gave additional right to the Department
to reject the stores.

Extracts from clause 16(c) of the contract
16 (a) *e -
(b) L 2] L2

(c) *** If the material at the time of use or within one
year after receipt, whichever is earlier, is found defec-
tive, the same will be returned to the supplier at his
cost and risk and he will be liable to refund to Gov-
ernment the amount paid to him on this account and
all incidental charges.

2. As for the query whether there were similar lapses in other
contracts entered into by the Department which led to
losses, it may be stated that, as explained above, there was
no lapse so far as the terms of the contract were concern-
ed. As regards the lapse in placing the order without
verifying the credentials and capacity of the firm, it may
be stated that the practice to make advance payments on
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presentation of despatch documents .through Bank j
. allowed mainly in respect of those firms whigh are regis.
tered either with the DGS&D or the Controller of Stores,
Punjab. In the case of other firms, advance payments are
generally made after providing for pre-inspectipn of the
stores either by the Project Authorities or the DGS&D
before their despatch by the Supplier. The average
annual purchases made by the Project range from Rs. 15
to 30 crores per year. While abundant caution is taken
not to place orders on unreliable firms, a few cases do
however, occur where the material on receipt is not found
upto the required specifications. In such cases the firms
are asked to make good the loss.

With a view to weed out the possibility of entering into busi-
ness with any unreliable firm, action is being taken to
register the firms, as done by the DGS&D after inspection
of their premises by the Project Officers who could ascer-
tain their (firm’s) capacity and resources for supply of
material for which they want registration.

1.41. The Committee find from the reply furnished by Govern.
ment that the contract for the purchase of wheels did include right
of rejection notwithstanding the inspection before despach, They
would, however, like to know whether this right was exercised in

this case and if not why.

1.42. Stressing the need for closer coordination and exchange of
expertise betwzen the independent purchasing agencies and the
DGS&D the Committee, in paragraph 4.16, observed:

The Committee also notice z rather rigid attitud etaken by the
DGS&D crganisation which was requested to arrange.for
inspection of the wheels is not bringing to the notice of the
purchaser the loopholes in the contract and the inadequacy
of inspection. The Committee would, therefore, like to
suggest that there should be closer coordination and ex-
change of expertise between the independent purchasing
agencies and the DGS&D who are the experts in the field.
in order to safeguard the larger interests of Government
as a whole.

1.43. In their note dated the 7th October, 1972, the Department «f
Supply stated as follows:—

It is submitted that there is no question of DGS&D organisa-
tion adopting a rigid attitude. This is a verv large organi-

sation carrying out inspection of stores valued over several
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- hundred crores of rupees every year. The procedures of

this organisation have, therefore, to be based on sound
practical considerations.

The recommendation refers. to— (i) “loopholes in the con*ract”
and (il) “inadequacy of inspection”.

In so far as the first part is concerned, the contract was placed
by the Beas Project directly, The question of this contract
being examined or reviewed by the DGS&D did not arise.
Further, as the DGS&D were concerned only with the ins-
pection of the store, a copy of the contract was sent only
to the Inspector. The Inspector is qualified only to
carry out the inspection of the store. He is not a
purchase officer and is not qualified to examine the ade-
quacy or otherwise of the contract and it is also not his
responsibility to carry out any examination of a contract
from the purchase angle. There was, therefore. no ques-
tion of his noticing any loopholes in the contract and
bringing such loopholes to the notice of the purchaser.

As regards the second part, the standard of inspection provided
for in the contract was not inadequate. The wheels were
to be supplied by the firm unmachined and machining was
to be done by the consignee. The blowholes could be
located only after the wheels had been machined. As such
it was not possible for the inspector to detect anv plow-
holes in the wheels curing the inspection. Such tyve of
contracts are not unusual for the Inspector where Purcha-
sers ask for unmachined wheels but provide sufficient cafe-
guards in the contracts against appearance of the blow-
holes on machining at the consignees’ end.

The DGS&D as an expert Central Purchase and Inspection Orga-
nisat on has always willingly given expert advise to the
other Purchasing Agencies, both under the Central and the
State Government Departments. Public Undertakings etc.

_In the instant case, the purchasing agency concerned, did
not seek the advice of the DGS&D.

1.44. The Committee wish to suggest issue of general instructions
by Government to all the Ministries/Departments impressing on
them the need for closer coordination and exchange of expertise
between the independent purchasing agencies and the DGS&D in
order to safeguard the larger interests of Government as a whole.
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Violation of financial rules in making advance payments—Paragraph
4.22(S. No. 35).

1.45. Commenting on the irregular advance payments made during:
February, 1966 by certain Division of Beas Sutlej Link Project to cer-
tain divisions outside the Project just to avoid lapse of savings of’
budget allotment and subsequent delay in finally adjusting the
amount upto 1871-72, the Committee made the following observations.
in paragraph 4.22:—

The Committee are inclined to take a serious view of the vicla-
tion of financial rules in making advance payments to the
extent of Rs. 1.40 crores to Divisions outside the project
by certain Beas Project Divisional authorities towards the
end of the year 1965-66 just to avoid surrender of funds
with the result that the money was not available for other
immediate needs. The lapse is all the more deplorable as
the advance has not been adjusted fully as yet (1971-72).
The Committee trust that such improprieties diluting the
budgetary control will not be committed in future.

1.46. In their reply dated 16th August, 1972, the Ministry of Irriga-
tion & Power stated as below:—

Advances are given to other Departments entrusted with the
duty of doing the jobs of the project against their specific
demands. No department outside the Project is prepared
to undertake any job without being paid in advance. How-
ever, no advance is being paid just to avoid the lapse of
funds.

As for the amount already advanced, the same has since beerr
adjusted fully.

1.47. The Committee note that although the relevapt Audit para-
graph stated that the advance payments were made in order to uti-
lise the savings of budget allotment during 1965-66, the Ministry
have contended that no advance is being paid just to avoid the lapse
of funds. The Committee nevertheless find that the advance pay-
ments made in 1965-66 could be adjusted fully on 1972-73. They
would, therefore, like to caution Government that no advance pay-
ment should be made without ascertaining the prospects of its utili--
satidn within a reessonable time. ‘



CHAPTER 1I

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

According to the Audit paragraph the 13 Draglines used in the:
Najafgarh Drainage Scheme between 1966-67 and 1969-70 worked only
for 61,000 hours as against 1,24,000 hours available for work. The
Ministry, however, informed the Committee that the available hours
of work were 67,085 only. The difference is mainly on account of
the fact that the working season in Delhi is stated to be only frcm
16th November to 15th June. That the machines were in fact work-
ed beyond this period to make good the loss of 27,396 hours suffered
due to breakdowns and other reasons shows that the working season
fixed is not such beyond which it is not possible to work. The Com-
mittee would, therefore, urge Government to review this and fix a

realistic working season so that progress of works may be judged
against a more realistic target.

[Sl. No. 6 (Para No. 1.58) of Appendix XII to 37th Report (5th
Lok Sabha)).

Action taken

A review of the number of days actually available outside the
monsoon for operation of earth moving machinery in Delhi territory
has been made for the last few years. Based on this, it is considered
that a period of 8 months in a year would be available for the opera-
tion of earth moving machinery. Excluding Sundays and holidays.
the actual number of working days will be about 200. According te¢
the recommendations made by the Construction, Plant and Machinery
Committee, 1972, the schedule hours for 200 days working in two
shift operation are 2500. Accordingly, the Delhi Administration have
been asked to fix the schedule hours as 2500 for future planning.

[Ministry of Irrigation & Power O.M. No. FC.12(8);72 dt. 21-10-72]
Recommendation

The Committee find that much time during the shifts was wasted
in transporting the workers to the site of work. They feel that while

19
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it may be justified to move the labour, if so required, within work
area during shift hours, any movement from camp to work site should
be done only outside shift hours.

[SL No. 8 (Para No. 1.60) of Appendix XII to 37th Report (5th Lok
- Sabha)]

Action taken

The suggestion made is accepted and is beipg followed at present.

[Ministry of Irrigation & Power O.M. No. FC.12(8) /72 dt. 21-10-72]

Recommendation

Another disturbing feature of the performance of the draglines is
the frequent breakdowns and consequent loss of 24,642 working hours
in 4 years. The relatively newer ones viz., Skoda and P&H draglines
have suffered most. Non-availability of spare parts and proper re-
pair facilities on the spot have accounted for the delay in putting
these machines in proper working condition. The Committee inci-
dentally find that the repairs were taking place during working
season. They would like this to be done as far as possible during
the off-season. The Government of India are stated to have set up a
Construction Plant and Machinery Committee to go into the question
of finding ways and means of improving the efficiency of earth mov-
ing machines working in different parts of the country. The Com-
mittee would like to be apprised of their findings and the action
taken thereon.

[Sl. No. 11 (Para No. 1.63) of Appendix XII to 37th Report (5th
‘ Lok Sabha) ]

Action taken

The observations have been noted. The Construction Plant and
Machinery Committee (1972) have submitted their report recentlv.
A copy of the summary of their recommendations is enclosed. The
recommendations of the Committee are presently under study of the
Government.

{Ministry of Irrigation & Power O.M. No. FC.12(8) /72 dt. 21-10-72]
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SUMMARY OF RECOMMENDATIONS

Construction Plant and Machinery Committee (1972) Report.
1. PLANNING

Project Planning

1. Technical approval of a project estimate should be follow-
ed by finalisation of design details, financial estimates and schedul-
ing of the programme of work item-wise and in an integrated
manner. For this to be properly accomplished, there should be a
time interval between the approval of a project estimate and the
commencement of work. A minimum period of one year should be
provided on this account. A very clear view be taken initially of
properly coordinating and integrating all resources fcr planning
and scheduling of work.

2. All technical details relating to work should be finalised in a
thorough manner at the inception of the job. This should include
job  specification requirements individually for items of works
involved, considering the climatic conditions—length of construc-
tion season or operational seasons, topography, characteristics of
the materials to be handled.

3. The mode of execution of work—either departmentally or
through private agencies, should be clearly decided upon in advance.

Plant Planning

4. The task of p'=* planning should be as detailed and meti-
culous as the project planning.

5. A master plan of borrow areas and haul roads be prepared
initially treating this subject as important as the basic plant planning
exercise, so that safetv of operations and minimum cycle time of
operations by motorised equipment on production job can be
ensured.

6. Adequate provision should be made for the construction plant
and facilities for execution of the work according to the planned!’
phased programmes. as scheduled.

7. The complexity and character of the work to be performed
should be carefully considered, co that radical changes are not
. necessitated in the course of execution of work as it progresses.
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(b) Selection of equipment, by type and numbers, should be
based on economy in methods of work relative to job conditions and
intensity of use, maintenance and repair costs, facilities required,
standardisation etc., etc.

8. Scaling of requirements of equipment should be based on
rational factors of availability and/utilisation.

9. Provision of standby equipment, assemblies, sub-assemblies
and components should also make an important consideration, both
for determining the total quantum of equipment to be employed on
the job and the facilities to be created for maintenance and repairs.
The main guiding factor should, however, be least investment,
optimum utilisation and maximum possible productivity of machines
for economy in production cost.

10. On the plant planning exercise initially completed, a second
opinion should be taken before the financial estimate is prepared.

. 11. Plant drawings should be prepared in proper details in
designing the layout. As far as possible, these should be prepared
on standard sized sheets properly titled, dated and numbered, to
facilitate reference.

12. Design criteria and structure design calculations shall be
recorded and preserved.

Workshops and facilities

13. Adequate provision should be made in the project cost
estimate to meet the cost of workshops—buidings, equipment and
facilities.

14. Initial planning of workshops at the stage of formulation of
project reports should cover all details regarding items and types of
work to be done, the maximum work load possible to arise in respect
of each, the pattern of maintenance and repair of equipment—
whether centralised or an area maintenance basis or a combination
of both, and the extent to which work will be got done by outside
agencies and the amount of investment that can be made.

15. A clear plan should be developed of fhe layout of the shops
by listing out the type of repair work, servicing and maintenance
operations to be assigned to shops commensurate with the number
and type of machines, plant and equipment to be maintained and
serviced, and the load of manufacturing activities. Further room
for expansion and flexibility of operation inside the shops should
be provided for. ' YW

v
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16. The type and sizes of the workshop buildings should be
decided upon with due consideration to climatic conditions, geo-
graphical locatioin ete. Clear provision should be made for drain-
-age facilities, parking spaces, storage of raw materials, equipment

-awaiting work in the shops, repaired equipment awaiting delivery
to the users etc.

17. Adequate material handling of facilities should be provided
both inside the shops and the open space outside.

18. The location of the shops be decided upon by preparing a
clear plan of the operational activities which will be served thereby.

19. Size of the shop should be determined by the type of equip-
ment, components, assemblies that will be put to repairs. Provision
should also be made for storage of the components, parts and assem-
blies and for the fitters’ Workmen benches. There should be no
congestion of the work space.

20. Properly laid service roads, stabilized shop floors to suit the

type and size of the equipment that wil] move over it, should be
provided.

21. The area maintenance shops should be located as near to the

scene of operation as possible. Good access roads should be pro-
vided.

22. Creation of adequate facilities in advance for maintenance,
repair, storage and care taking of the equipment in the interim
period, between the time of its receipt and actual commissioning
on the job, should be prerequisite.

23. Plant equipment assembly yard should be provided for, as
near as possible, to the main workshops for assembly and initial
commissioning of all plant and equipment, except those which, by
virtue of their type, size, mobility etc., have to be assembled/com-
missioned on the job as close as possible to the point of application.

Stores and Warehouses

24. Store room and warehouse facilities should be located adjoin-
ing the maintenance shops.

25. Receiving areas in the warehouses should be provided sepa-
rately with sufficient space to accommodate mechanical handling and
loading and unloading operations.

26. Specific attention should be paid to provide a proper build-
ing for storage of tyres, tubes and other rubber materials.
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27. Slow moving and heavy parts which are treated with pre-

servatives, or on which weather has no adverse effect, should be
stored in the open. '

Procurement of Equipment and sparé parts

28. The programme for procurement of equipment should be so
planned that it would be physically available for production work
on schedule. However, the fime table should be so framed that the
equipment does not have to lie idle for long for want of work.

29, Initial supply of spare parts, sufficient for running and main-
tenance of the machines for 2000 to 3000 working hours should be

ensured. Procurement action should be suitably finalised for this to
be so.

30. Supply of filters for maintenance of the machines should be
arranged with the machire for a minimum 2000 hours work in case
of indigenous filters. For imported filters, the supply should
correspond to 2 years operation of machines—roughly 4000 hours.

31. Information on scale of consumption of spare parts relative
to the type, make and category of machines to be purchased, should
be obtained from projects/departments where such equipment had
been in use previously, unless such information is available other-
wise. This should be used for a guide line for procurement of spare
parts for initial supply.

32. The procurement of spare parts and provisioning should be
done with due consideration to the population of euipment of one
type, make and category, and its intensity of use, whether single
shift or multi-shift operations.

I1. OPERATION
Schedules

33. In defining the annual schedules for operation of equipment,
the effort should not be to scale down the figures because of certain
persistent occurrences, which take away a part of the availakle
working time; but instead corrective action should be planned for
minimising such losses in time.

34. The working conditions should be under constant examina-
tion and review in order that the operational efficiency of the
machine is not impaired.
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35. Requisite conveniences and facilities which help promote
efficiency of operators, should be provided in a liberal manner.

36. Unless certain physical limitations come in the way cf work-
ing the schedules of working hours should be framed on the basis of
-two shifts or 3 shifts per day. W

Utilisation

37. Utmost efforts should be made for optimum utilisation of
equipment. However, maximum utilisation should not be taken as
an index of maximum productivity of machines. Progressive review
should be made of cycle time of operation of each type of equip-
ment on the job, through organised ‘time and methods studies’ so
that the delay factors are removed from the cycle time, the minimum
possible and the production the maximum possible. This should
set the level of utilisation expected from the machines.

The aim for level of utilisation should be set at a minimum of
70 per cent of scheduled hours.

38. For improvement in utilisation of equipment, the defect ana-
lysic  (the defects which account for down-time of equipment)
should be made and corrective actions taken to reduce the incidence
of breakdowns.

Transport and Communication system

39. Meticulous attention should be paid to haul-road construction
and maintenance. Sufficiently wide roads., with proper sub-grades,
smooth surface--properly moist, easy gradients and easy curves and
bends, should be provided for attaining safe maximum speeds by
motorised equipment.

40. For excavating equipment, the borrow areas should be made
even and clean with the use of proper equipment.

41. For convenience of expeditious communication, wire-less
sets, radio net work, telephone lines etc., should be provided where
motorised equipment is spread over a fairly wide expense of area
under operational activity.

1I. MAINTENANCE

42. The work of maintenance of equipment should be assigned to
a senior, qualified and experienced officer, who is fully acquainted
with the machines to be maintained. The organisation under his
charge should similarly include experienced and skilled hands.
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Competent senior operators with long-standing experience .in
operation of the machines on the job, should be employed on main-
tenance work.

43. Unskilled labour strength should be brought to the minimum
and inefficient maintenance staff @zgmoved from the maintenpnce
activity based on proper evaluatioff of maintenance effectiveness

(in terms of availability of equipment and cost incurred on main-
tenance).

44. A minimum number of brands and grades of greases and oils

should be put to use for the lubrication of various machines at the
site of work.

45. Maintenance charts be displayed at suitable locations in the
maintenance area based on recommendations made in the operation
and maintenance manuals relative to the machines in use.

46. Printed forms based on recommendations made in the manu-
s, stipulating the tasks to be performed at deflned intervals of
time such as 50 hours, 100 hours, 200 hours, 250 hours, 500 hours,
1000 hours, etc., should be used for recording the maintenance acti-
vities performed.

47. Adequate facilities should be created for maintenance and
repairs to equipment. Provisions of hand-tools and other handling
facilities, which would cut down the overall time in maintenance]
repair of equipment should be provided.

Preventive Maintenance

48. Preventive maintenance should be given the prime attention
and the importance it deserves. The responsibility for preventive
maintenance should be assigned exclusively to a senior Officer.

Record Keeping

49. Proper record keeping should be organised. This should be
looked after by senior persons—engineers, and should not be left
entirely to the clerical staff.

50. Compilation of performance data on production and costs,
shall be made by creating proper records under the direct super-
vision of an engineer, so that corrective actions, if any necessary
(based on analysis of the information so recorded), can be taken for
improvement in utilisation, productivity and reduction in costs in
various segments of work.
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Procedures

51. For effective control in execution of the maintenance work,
-4 clear chart shall be prepared defining “Who”, “What”, “Where”
and “How” of the maintenance activity to be performed.

52. Wherever the total spread of equipment and the number of
machines to be maintained in a given span of time so warrant,
mobile/field servicing/maintenance units should be provided.

Training

53. Periodical refresher courses for the operators, mechanics and
maintenance crows should be conducted and systematic training
programme for the new recruits will be organised.

IV. REPAIRS

54. The work in the main repair shops should be sub-divided
according to the functional requirements so as to accomplish con-
current repairs of components and assemblies for expeditious com-
pletion of the repair of any given machine.

55. Where major repairs are to be carried out at the site of
work, functionally designed mobile repair shops mounted on trucks
and reassembling of the parts/'components from sub-assemblies,

Unit replacement or component assembly exchange system should
k-~ widely adnpted to reduce down-time of equipment under repairs.

Repairs of unitsiassemblies removed from the machines should

be expeditiously done in workshops, so that these are available as
standby units.

56 (a) In the process of repairs to equipment, the disassembling
and reassembling of the purts components from sub-assemblies,
main-assemblies and the machine should be done according to ins-
tructions given in the shop manuals for the particular item of equip-
ment under repairs.

A blue-print showing the important measurements, fits and
tolerances to he observed in rcassembling of partslcomponents in
sub-assemblies and main-assemblies, should be prepared and dis-
played at suitable locations in the repair shops for reference by the
repair crow. the Chargemen and the Foremen inspecting the work.

(b) Printed Check Lists, listing items of check at stage inspce-
tions by supervisors. should be used. This should be recorded in
the History Book of the machine assembly/sub-assembly etc.
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(c) Observations should be recorded after inspectioh of the
machine/assemblies/sub-assemblies at the time of overhaul of
michineés and comptrative study made with gimilar observations
rhade on inspection of the machine at the time of preceding overhaul.

(d) Such record should be created and maintained by competent
hands of the rank of Foreman/Assistant Foreman and should be con-
tinually reviewed by the engineer in charge.

(e) Special notice be taken of repetitive type break-downs and
premature wear on components indicated by analysis of information

in the Inspection Sheets and corrective actions taken to reduce the
incidence in future.

(f) Cost of repairs should be evaluated and recorded after every
repair/overhaul; and this should also be subjected to regular reviews
at periodical intervals from standpoint of economy.

(g) Arrangements for testing of individual assemblies and sub-
assemblies after repair and overhaul should be organised where the
volume of work involved is heavy.

(h) Tests and trials of repaired equipment should be assigned to
a competent hand and all necessary adjustments in various systems
of the machines properly made before the equipment is recommis-
sioned on the job.

(i) Only skilled, qualified and trained persons should be assigned
the repair work. The unskilled labour should be employed for
handling work only.

V. SPARE PARTS
Indenting

57. Indents/requisitions for procurement of spare parts should be
prepared by experienced engineers who are well acquainted with the
technical design and construction features of the machines, their
operation, maintenance and repair.

58. Scaling of requirement should be based upon the record of
consumption in the past, the history of performance of machine/s,
the immediate requirements based on observations after inspection
regarding wear and tear of the parts and components etc., and the
period of time—stage in the age of the machine; for which the spare
parts would be required.
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59. For indents to be processed through DGS&D, a clear scrutiny
be made of the questionnaire in the Check List to make sure that all -
the information has been included/given properly in the prescribed
indent form to avoid any back reference from the DGS&D.

Procurement

60(a) To ensure timely availability of required spare parts, for-
ward planning should be done with due consideration to the lead
time involved in procurement—the total time from the stage of
framing of the requisition to the point of physical delivery of the
spare parts in the stores.

(b) Processing of requisitions/indents for procurement should be
done at regular intervals of time—preferably on half-yearly basis.

(c) In processing the indents/requisitions, details of items and
quantities on order and the stock position in respect of each, should
be first checked up and accounted for and procurement action then
taken for the balance items/quantities.

(d) For procurement against DGS&D Rate Contracts, proper
evaluation should be made initially of the items that shall have to be
imported by the supplier, so that delivery schedules can be suitably
fixed and necessary arrangements made for obtaining the Actual
Users’ Import Licence in case the import is not against the suppliers’
own licence.

(e) For time bound programmes of construction work, the project
estimates should indicate the cost of spare parts which will be pur-
chased in the service life of the machines thereon.

(f) Annual budget estimates should be framed for purchase ot
spare parts covering requirements of the period corresponding to
the lead time of procurement.

Rate Contracts

61(a) The DGS&D may examine the reasons why the Rate Con-
tract holders cannot, stick to the delivery schedules, furnish price-
lists of goods ordered against rate contracts and expedite finalisation
of rate contracts.

(b) In verifying the competence of any firm in respect of rate con-
tracts for indigenous items, a more meticulous check may be exercis-
ed in identifying the established facilities, technical know-how on
part of the manufacturing concerns, the research, development and
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design set up available with them, and the gbods béing actually

manufactured by them at the time of the new 1tems of spare parts
are planned for manufacture by them.

(c) The DGS&D may consider to introduce a system of review
of performance of rate contracts based on annual drawals. If the
value of such drawals is below a certain expected minimum, the
reasons for such performance may be gone into; and, if necessary,
continuance or otherwise of the rate contract in operation should be
examined, in case the reasons indicate any serious draw backs in the
quality of goods, service of the rate contract holder etc., etc.

(d) The consignee’s copy of the invoice or despatch note should

include the unit price and the total value against each item covered
therein.

Inventory Control

62(a) Each major user of equipment should establish a scientific
inventory control system. A separate Cell should be

created for
effective implementation thereof.

(b) Scale of consumption of items of spare parts/other materials

should be developed and established for guidance of the indenting
departments.

(¢) For convenience of inter-Jdepartmental and intra-departmental
coordination in matters relating to enuipment and specially that re-
lating to exchange of information on availability of spare parts for
different items of equipment. a codified list should be developed for
classifying like items of equipment for preparation of inventories of
spare parts—atleast for high value items.

Scale of Provision

63(a) Based on the guide lines given in Appendix 8.7 a scale of
provisien (by value) of spare parts for given types, makes and cate-
gories of machines should be lined out taking into account the in-
tensity of use of equipment and the job severity factors.

(b) Unt:' such time there is larger population of indigenous
equipment in the country and the imported cquipment ages out to
the point of its replacement by indigenous equipment, liberal sanc-

tion of foreign exchange be issued for importing maintenance and
repair parts.
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Obsolescence

64. In framing a value cstimate for the total cost of spare parts
for the service life of the eguipment on the job, provision should be
made upto 5-7 per cent of the value figure towards likely cost of

obsolete/dead stock items of spare parts which may not find any use
or resale ultimately.

This provision should also be taken into account in evaluating the

inventory holding costs for purposes of Jeotermining the issue rates,
wherever this system is in use.

Review of Inventory of Spare Parts

65. Perpetual review of inventory of spare parts should be made
a normal feature of the work with the stores organisation. Action to
disrard items which arc phyvsicully deteriorated and useless.  and

disposing of items which are surplus to the reguirements, should be
taken after such review.

Foreign Exchange

66. Timely arrangements should be made by the sponsoring autho-

rities for foreign exchange allocations so that import of spare parts
is not delayed on this account.

The users of equipment should ensure timely processing of import
lirence applications, completing these in a satisfactory manner so as
to avoid back references from the application processing authorities.

67. Value limit for import of spare parts against emergency licence

should be increased from 0.1 per cent to 1 per cent of value of equip-
ment.

Manuals, Catalogues of Spare Parts

68(a) Care should be taken to have a master record of all spare
parts catalogues at a central place for all make and madels of
machines/plant in use. Besides the central holding, the spare parts
catalogues should also be available with each Division/sub-Division
in charge of the items of machines.

(b) Arrangements should be made with the suppliers of equip-
ment/manufactures to supply copies of bulletins|service sheets indi-
cating changes in part numbers or additions and alterations in the
_original parts catalogues in relution to particular makes and models
of machines. Copies of manuals/catalogues should be complete and
kept updated all the time.
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VI ACCOUNTING

Itemised Costs

69(a) To simplify the procedure of accounting, a list should be
developed giving Code Numbers for the items of expenditure in
relation to ownership and operating costs of machines. To develop
such a list for the benefit of those who are not already using the sys-
tem, help should be taken from the management institutes in the
country.

(b) The items of expenditure should be properly identified so that
accounting thereof helps directly in estimation of costs of future
works, evaluating the actual costs for purposes of job control and sub-
sequent estimation, and provides necessary data and analysis rela-
tive to subject of ‘Equipment Economics’.

Cost Evaluation

70(a) Grouping of items of expenditure should be so arranged
that it facilitates, assessment of the unit cost of work and a compara-
tive study of the estimated cost and actual cost not only of the work
as a whole, but of the individual items of cost also.

(b) Figures of annual expenditure and cumulative expenditure
(1) maintenance and repairs and (2) depreciation cost, for a machine;
group of machines of the same make and model, should be readily
available through accounts records.

Method of Accounting

71. With the exception of depreciation which should be accounted
for as an item of ownership cost, all other elements of the cost of
machines should be treated as operating costs or running and main-
tenance costs.

72. Repair costs should be classified under one head only w.ith-
out making a distinction between field repairs/running repairs/
minor repairs and major repairs.

73. To gauge more accurately the costs of repairs to the machine,
the machine should be broken up into systems|components—power
unit, dumh, transmission, final drive, crawler tracks, ete. .Thevin—

_tensity of wear and tear on parts, in individual components/systems.
can be sized up better by such analysis. :
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74. Depreciation costs should be accounted for annually based on
“‘Declining Balance Method of Dapreciation’. The life of eguipment
for depreciation purposes should be fixed in number of years and
the rate of depreciation should be selected commensurate with the
pattern of work—in one shift, two shifts, or three shifts per day.

75(a) The item of ‘Spare Parts’ should be distinctly identified
by a proper classification in a separate sub-head under head ‘Stock
Suspense’.

Reserve limits for stocks should be defined on annual basis at the
beginning of each accounting year.

(b) For commercial undertakings and public enterprises, spare
parts should be classified under a separate head distinct from gene-
ral stock items.

76. There should be no arbitrary shifting of costs from items
showing cost over-runs to items showing cost under runs, to pre-
sent apparent balance with ‘Control Estimate’.

71. Arbitrary advance lumpsum distribution of expenses, which
tend to minimise accounting efforts, but distort current cost ac-
counts by over-writing the cost of items not yet used on works, or
to reckon amount of expenditure on notional basis, should be avoid-
ed.

78. Meticulous care should be taken to maintain proper records
in relation to costs, consumption of POL and materials and expen-
diture on labour.

Preparation of the record and analysis of costs should be done
by competent hands and in time. Delay in accounting for the cost
at different levels, would always give a distorted picture hence,
promptness should be ensured in accordance with a predetermined
time-table.

Hire Charges

79. To safeguard against the burden of idle depreciation due to
machines lying idle for certain periods without being given on
rent, practice as indicated in Chapter 9 should be adopted to pro-
vide for the additional charges.

80. There should be uniformity in the basis of assessment of rental
rates oy hire charges of earth-moving machines and construction

- N hang]

equipment. o v
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81. Straight-line Method of Depreciation should be adopted for

calculating the hire charges. No salvage value is to be considered
in such cases. ‘

82. To safeguard against idle depreciation due to under-utilisa-
tion of machines given on hire, basic minimum charges for defined
periods of loan of equipment should be fixed.

VII. TRAINING

83. Enrolment of trained operators and machanics for operation,
maintenance and repair of equipment, should be pre-arranged, so
that the machines are not assigned to unskilled hands or those do
not have to wait idle for wa_n'_‘Q of skilled personnel.

84. In-service-training programmes for training of maintenance
and repair crew should be organised.

85. Uniformity should be introduced in the syllabi of training in
all training establishments ‘and institutions.

Recruitment of trainees for operators and mechanies shoulo be

made from amongst the 1.T.1. qualified personnel, or Diploma hold-
ers in Mechanical Engineering.

86. A Governing Body be constituted., comprised of representa-
tives, one each from the Mining Sector, Irrigation & Power Sector,
the rest of the users of equipment Planning Commission, Directo-
rate General of Employment and Training (Ministry of Labour,
Employment and Rehabilitation) for formulating and directing the
training programmes of the training establishments and institutions.

87. In order to make the project/States authorities in the Irriga-
tion and Power Sector partners with the CW&PC|Ministry of Irri-
gation and Power, in the matter of organising the training pro-
grammes, provision should be made in the project estimates from
one-fourth of one per cent to one-half of one per cent, of the esti-
mated cost of the project, for training purposes. 50 per cent of this
provision could be used for in-service-training on the project and
the balance could provide funds for contribution to the Technical

Training Centres for training the sponsored nominees of the projects/
tates.

88. The training Centres should be manned by persons of the rank

of Joint Directors and engineers, assisted further by skilled Foremen
and Mechanics.
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89. The Equipment and facilities in the existing Technical Train-
ing Centres of the CW&PC should be suitably remodelled so as to
have equipment of more recent'origin, the like of which is currently
in use on projects. The method of training should be suitably re-
oriented by introducing short-term courses (of 3 months’ duration)
for operators’ training (Specialised Operalor for individual cate-

gories of machines) and long-term courses (of 12—15 months’ dura-
tion) for training mechanics,

90. The personnel supervising the operations of equipment should
be suitably trained. The training of the executives should be such
as to make them clearly understand the functions of planning, exe-
cution and review, in relation to specific positions held by them.
The Foremen, Chargemen, Superviscrs and Overseers should also

be similarly trained so that the ‘How’ and ‘Why’ of a job can be
clearly understood by them.

g1. Serdor officors managing cquipment operations and utilisation
shall be traired in net work technioues so that plunning and sche-
duling of construction programmes and operations and utilisation of
equipment could be properly achieved.

92. Supervisors and executive officers should be deputed bv va-
rious organisations making infensive use of construction plant and
equipment for training in “Construction Plant Planning, Adminis-
tration and Maintenance” on rhajor projects in the countryv. This
training shall be on the same lines as was programmed in the past
under the US AID Participants’ Programme of training in US.A.

For this purpose. about six major projects where the work is
being performed efficiently (this will include irrigation and power
projects, mining projects and road construction projects) should be
identified from time to time and the list circulated to all major users
of equipment (Central!State Government Departments, commercial
undertakings and public enterprises etc.).

93. The syllabi prescribed }or Engineering Courses in the Teh-

nical Institutes and Universities should additionally cover the fol-
lowing subjects: —

a. Construction methods and techniques.

b. Selection of equipment for given job applications.

c. Planning of equipment for better production and eco-
nomy in end cost.

Maintenance Engineering.

e. Equipment Economics.

a
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Suppliers of equipment should arrange to impaert training in
operation and maintenance of the equipment supplied by them to
the staff at various levels at the projects. This should make a re-
quisite stipulation in the Purchase Order,

VIII. STANDARDISATION

94. The term “Standardisation” should be given the required
amount of importance it deserves. The economy resulting from
standardisation should be properly evaluated not only relative to the
selection of equipment for its first purchase, but also to all other
aspects which got involved in management, operation and utilisation
of machines.

95. A clear policy about the makes and sizes of machines in dif-
ferent categories and makes of their power units should be laid down
at the time of first bulk purchase of equipment for the project in
the event of procurement in stages.

96. Bulk purchase of equipment of new makes should be resorted
to only after (i) proper tests and trials are conducted initially on
these machines by importing a small number into the country; and
(ii) the technical modifications on the design and construction fea-
tures that may be indicated by the tests, are properly carried out.

IX. COORDINATION

97. For proper management of construction plant and equipment
working on a number of projects, in a State, in a sector, or in a
given public enterprise, a central organisationicoordinating agency
be established for pooling and controlling the resources and to col-
lect, compile and disseminate important information on equipment,
with a view to promoting higher standard of efficiency and better
utilisation.

For this to be achieved, these coordinating agencies be actively
associated with the functions of, planning the overall requirement
of construction plant and machinery; procurement of machinery; in-
troducing inventory ontrol methods; creating a proper record of
consus of machinery; history of performance; cost evaluation; norms
and standards of production by equipment; consumption of mate-
rials; planning for major repairs and reconditioning of equipment;
transfer of machinery from one project to another within the orga-
nisation or outside; establishing liaison and eoordination with other
coordinating agencies in different departments/sectors in the matter
of record of performance of equipment; scale of eonsumption of
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parts, methods of work with machines, recruitment and training of
operating and maintenance staff etc.

98. (a) A Standing Committee for Equipment Planning be consti-
tuted under the aegis of the Ministry of Irrigation and Power with
representatives of major users of construction plant and equipment
in the country as members to coordinate with Department/Minis-
tries concerned with important matters of common interest, such as
import substitution, indigenous manufacture of equipment and spare
parts, Import Trade Control policy and procedures, procurement/
purchase of equipment and spare parts, etc.

The Committee shall function as an associate technical body for
the Plan Planning Committees of major projects/sectors making large
scale use of construction plant and equipment.

The Committee shall review periodically, the performance date of
equipment, norms and standards for life of equipment, maintenance
and repair costs and other cost elements for study of equipment
Economics, and framing equipment replacement policies,

(b) For the function of plant planning, the Plant Planning Di-
rectorate of CW&PC will be represented on the Committee and will
provide the Secretariat Service.

(c) For the function of data evaluation and cost evaluation etc.,
and for other matters of ‘common interest to all users of equipment,
the Coordination Cell of the CW&PC will provide necessary assist-
ance to the Committee.

99. In the Irrigation and Power Sector, the States where the
Central Mechanical Units have not been established, or where these
are operating as nucleus organisations, should take necessary steps
to establish fulfledged units at the earliest.

100. In order that the Central Mechanical Units perform the as-
signed functions in an effective manner, considering the amount of
equipment working in individual States as at present (barring a
few), the officer’s manning the Central Mechanical Units in major
States should be of the rank of “Chief Engineer”. The functional
distribution of work would generally be on the pattern given in
Appendix 12.5. ‘

~101. To provide a proper forum for exchange of views on part of
major users of equipment in various sectors, on important matters
relating to equipment selection, operation, maintenance, utilisation,
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cost evaluation ete., Equipment Seminars should be - organised ‘on
annual basis by the Equipment. Planning Committee,

X. DISPOSAL/REHABILITATION OF SURPLUS EQUIPMENT
AND SPARE PARTS

102. Equipment should not be retained longer than necessary on
projects|works. Advance planning should be made for rehabilitation|
disposal of surplus equipment.

103. The Central Coordinating Agency for a State in a sector, or
in an Undertaking, should be assigned the work of rehabilitation|
disposal of surplus equipment. Prior clearance should be taken
from this Coordinating Agency regarding non-availability of the
required items before those are purchased from the open market.

X1. IMPORT SUBSTITUTION
Equipment

104. The manufacturers should augment the manufacturing pro-
grammes under execution or projected to be executed, so that im-
ports of the machines covered by programme do not become inevit-
able.

105. To give an impetus to import substitution. timely forecast of
requirements of equipment by the needy users in the country is ne-
cessary. They should help the equipment marufacturers by placing
their indents of equipment on them at least 12 to 18 months in ad-
vance of the actual requirement on the job.

106. In relation to inevitable imports of equipment resulting from
imbalance between demand and supply, specially when emergent!
urgent requirements of equipment arise, it should be the policy to
import equipment which is similar or identical to the equipment
being manufactured in the country. This will help at least in con-
serving a part of the foreign exchange required to import subse-
quently the spare parts etc., for maintenance and repair of equip-
ment.

107. (a) The manufacturers and the users of equipment should co-
ordinate with each other in enhancing the scope of manufacture,
by identifying additional items of machines for which the generated
potential of demand is substantial.

(b) The Standing Committee on Equipment Planning (defined at
99 (a)—Coordination) should be the liaison agency for all major
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users of equipment and the manufacturers for market survey to
determine the potential of requirement of new items of machines.

Spd re Parts

108, To promote import substitution in respect of spare parts, the
Co-ordinating Agencies in various Sectors|with various organisations,
should work together in identifying the particular items which do
not involve complex processes of production—technically or metal-

lurgy-wise and for which the potential of requirement is substantial
for economy in production costs.

109. Until such time a major portion of the available imported
equipment in use in the country is discarded from operational acti-
vity, annual sanctions of foreign exchange for import of spare parts
for equipment should be sustained at adequate level.

110. (a) The DGS&D. the DGTD and the Coordination Cell in
CW&PC should work together in identifying the manufacturers who
would undertake the manufacture of defined items of spare parts
identified for import substitution.

(b) Similar effort should be made by the major users of equip-

ment and their Central Coordinaling Agencies to which they are
affiliated.

111. (a) While planning the manufacture of spare parts on private
firms, a clear evaluation be done of the resources, facilities, technical
know-how and the experience on their part so that the resuitant
product is of standard quality acceptable to all.

(b) Even if in some cases, working drawings and specifications
of the items to be manufactured are to be obtained from the pri-
mary manufacturers abroad on payment, this should be arranged.
provided the potential of requirement is large enough to warrant
such payment.

Indigenous Manufacture—Equipment

112, Unless the items of equipment selected for manufacture are
those, which have baen previously in use in the country and whose
performance has heen [ound tn be satisfactory. a prototvpe shouvld be
imported for rigorous tests and trials for technically evaluating its
standard of performance before it is accepted for manufacture in
the countrv. Such selection of equipment for indigenous manu-
facture may be done in associotion with the Standing Committee
for Equipment Planning.



40

113. For optimum utilisation of equipment within the Very first.
two years of its commission on the job, adequate supply of spare
parts should be ensured by the indigenous manufacturers. Since this.
will also involve imported items of spare parts, restrictions on the
import of such parts for initial supply with the machines should
be relaxed as far as possible, unless the indigehous sources are clear-
ly identified to have been properly established and in preduction by
the manufacturers or by the ancilliary industry.

Indigenous Manufacture—Spare Parts

114. The spare parts catalogues should clearly identify either the
imported items or indigenous items of facilitate expeditious proces-
sing of indents|orders for spare parts.

115. The services organisations of the manufacturers should de-
velop a system of collection of information from the users of their
equipment regarding scale of consumption of atleast high value
items of spare parts, commensurate with the size of fleet of equip-
ment in operation at individual locations to afford guidance in sizing
up the indents of spare parts on forward planning basis in a more
precise manner.

After-Sales-Service

116. The manufacturers of cquipment, through their service orga-
nisations, should organise dispensing of spare parts on ‘stock and
sale’ basis. This alone will help in reducing the size of the inven-
tory of spare parts for indigenous equipment with individual users
and thereby curtail the amount of investment blocked up in slow
moving items in the inventory.

They should establish a scientific inventory control system for
sizing up the inventory of spare parts for stocking purposes.

117. The service organisations of the equipment manufacturers
should be properly developed to help the users of equipment to
sort out their problems with respect to operation and utilisation of
equipment.

Research and Development

118. The manufacturers should evolve an effective system for
‘feed-back’ of information relating to performance of equipment,
assemblies, sub-assemblies, components and parts. They should es-
tablish close liaison between the service organisation and produc-
tion department through the Research and Development Section.
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119. The research and development organisation of the manufac-
turers of indigenows equipment, besides making research for im-
provements in the design/system of the machines based on experi-
ence of the equipment users in the field, should also make a con-
tinuous advancement in the technical front to make the machines.
more productive at lesser maintenance and repair costs.

: XH. MANAGEMENT
Organisation

120. Management of operation, maintenance and utilisation of
equipment should be so organised that the planning and execution
of work is a smooth and coordinated process for effective control on
production and economy in cost. The organisation should be well-

knit for a coordinated effort and frictionless working amongst all
levels of management on the job.

121. For_proper management, operation and utilisation of equip-
ment, the functional control on operation, servicing, repair etc., of
equipment shall be assigned to one suitable organisation only on
unitary control basis, under an Equipment Manager.

122. An efficient maintenance materials management organisation
should form a vital part in the whole organisation so that equipment
is not laid off in absence of some vital supply of parts etc.

123. The size of the organisation and the type of administrative
control (defining the line of heirarchy) shall be determined by the
size of the fleet of equipment value-wise.

124. For functional control of large-sized fleets of equipment con-
centrated at single location, the distribution of work will be so made
that specialisation and economy in investment costs can be achieved
besides ensuring least expenditure in repairs and better quality of
repair and maintenance work.

Improvement Methods

125. For evolving methods of improvement in operation, utilisation
and productivity of machines, a separate Cell for carrying cut ‘Time
and Methods’ studies should be organised by every large scale user
of equipment well in advance.

126. For proper planning and scheduling of works, use of ‘CPM"
and *PERT which make the modern methods of planning, should be:
extensively made.
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127. The progress reporting system should be 50 laid down that
review of performance is made for introducing improvements in
operations and achieving cost effectiveness;

Incentives

128. Suitable incentive schemes be introduced for increase in pro-
duction simultaneously ensuring the proper upkeep, maintenance
and repair of equipment on sustained basis. The benefits of the in-
centive schemes should cover and accrue to every person who is a
member of the team, contributing increments in production and safe,
-continuous and economic working of equipment.

129. Where the job is of large magnitude entailing employment of
large fleet of equipment and heavy investment, use of computors/
-electronic data processing equipment should be considered.

To broaden the perspective and keep abreast with the latest trends
in respect of construction jobs, plant and machinery in -use, improv-
ed techniques of maintenance and operation in advanced countries,
ajoint team consisting of senior engineer-managers fre™ ‘he Irriga-
tion and Power Sector, Mining Sector, principal manufacturers,
should be sent abroad periodically.

Recommendation

The Committee are unhappy that the proforma accounts of the
Electricity Department, Andaman and Nicobar Islands, are not being
finalised promptly. The accounts for 1969-70 were finalised only in
November, 1971. The Tariff Advisory Committee (1969—71) have
brought out some defects in the accounts in the matter of appor-
tionment of cost of establishment between capital and revenue as
also between the work done for the Department and on behalf of
others. The “dearth of qualified staff to compile the accounts in per-
fect manner” should be remedied soon so that reliable working re-
sults are available promptly to the authorities to evaluate the per-
formance and to take appropriate remedial measures to improve it.

[S1. No. 12 (Para No. 2.35) of Appendix XII to 37th Report (5th Lok
Sabha)].

Action taken

Eiforts are being made to bring the accounts uptodate, and these
will be submitted in time in future. Orders have been issued I~v
apportionment of cost of establishment for the ycar 1970-71 on an
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ad-hoc basis. This will, later be revised in line with the recommen-
dation of the Tariff Advisory Committee. The proposals for posting
-of additional qualified staff required for keeping the accounts in pro-
per shape are being processed.

[Ministry of Irrigation and Power O.M. No. 16(24) /72-EL-1 dated
25.10.1972].
Recommendation

It is distressing to note that the Department has been incurring
losses successively over the period 1965-66 to 1969-70. The accumu-
lated losses were Rs. 36.03 lakhs and the maximum loss of Rs. 12.46
lakhs was incurred in 1969-70. The losses represent about 41 per
cent of the expenditure. The Committee note that the Tariff Ad-
visory Committee’s report recommending increase in tariff is under
consideration and that cost of fuel will be less consequent on the
Indjan Oil Company agreeing to supply diesel oil on the island it-
self from 1st July, 1971. The Committee hope other measures de-
signed to economise on the working expenses would be implement-
ed speedily to reduce, if not to obviate the losses altogether in the
<coming years. They would like to watch the results.

[SL. No. 13 (Para No. 2.36) of Appendix XII to 37th Report (5th
' ! LI Lok Sabha)l.

Action taken

In view of the importance of the matter, the Vice-Chairman and
Director (UT), Central Water and Power Commission (P.W.)
visited Port Blair for on the spot study. They issued on the ins-
tructions for measures to be taken for reducing losses, both on a
short term basis and also as a long term measure.

[Ministry of Irrigation and Power O.M. No. 16(24) /72-EL-I dated
25.10.1972].

Recommendation

The Committee find that saw-dust and sawn fuel were sold by
the Forest Department to Electricity Department at rates varying
from Rs. 12.50 to Rs. 19.45 per cord during 1960-61 to 1970-71 whereas
the rates for domestic consumption varied from Rs. 5.5 to Rs. 725
during the period. On the other hand the rate for supply of elec-
tricity to the Forest Department was 22 paise (net) as against t.he
rates varying from 25 paise to 56 paise for domestic and other in-
dustrial consumption. As the Forest Department also is stated to
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be working in loss, the Committee would like Government to exa-
- mine as to what kind of tariff for supplies of electricity and wood
fuel between these two departments and by them to outsiders:
would result in obviating the losses to the Andaman and Nicobar
Administration as a whole which may not necessarily obviate the
losses of each of the departments. '

[Sl. No. 14 (Para No. 2.37) of Appendix XII to 37th Report (5th-
' Lok Sabha)].

Action taken

The matter of refixation of rate of supply of electricity, wood
fuel etc. between forest and Electricity Department and outsiders to
obviate losses to Andaman & Nicobar Administration as a whole
was taken up by the Central Water and Power Commission (Power
Wing) and Ministry of Irrigation and Power with Food & Agncul-
- ture Ministry and the Andman and Nicobar Administration. This
is being pursued further with the A & N Administration. The
Forest Department has agreed to supply saw dust to electricity De-
partment free of cost ex. saw-mill premises, with the electricity de-
partment bearing the transportation charges. The Ministry of Agri-
culture whe are in administrative control of the Forest Department
of A & N Islands have stated that the prices of the Forest products
are fixed by conventional commercial accounting and are reviewed
from time to time. On recommendation of the Tariff Committee the
Electricity Department has also suggested increase in tariff for
power supply to various consumers including the saw mill based
on the recommendations of Tariff Advisory Committee. This is
under consideration of the Government.

[Ministry of Irrigation and Power O.M. No. 16(24) /72-EL-I dated

i § 5 B RS 95.10.1972].
TRecommendation

As regards wastage in distribution of electricity, the Committee
would like to refer to one important factor viz. defective working
of meters, brought out by the Tariff Advisory Committee. It is
hoped that the Department would take adequate steps to have
periodical checking and testing of meters. o

{SIl. No. 15 (Para No. 2.38) of Appendix XII to 37th Report (5th
Lok Sabha)].
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Action taken

The frequency of testing of meters on consumers’ premises has
been intensified. Further, an elaborate meter testing bench with
full instructions is also being procured.

[Ministry of Irrigation and Power O.M. No. 16(24) /72-EL-1 dated
25.10.1972].

Recommendation

The cost of generation of power in 1968-69 varied from 40 paise
in Port Blair to 374 paise per unit in Biglapathy. The Committee
need hardly point out that the working of power houses such as
Biglapathy which disclosed incredibly high cost of generation needs
special examination by experts with a view to devise remedial mea-
sures.

{S1. No. 16 (Para No. 2.39) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

The Executive Engineer, Electricity Department, Andaman and
Nicobar is examining this and will make a detailed report.

[Ministry of Irrigation & Power O.M. No. 16(24) |72-EL. I, dated
25-10-1972].

Recommendation

The Committee note that the cost of distribution of power has
not been worked out in respect of all power houses except for Port
Blair. This is one of the deficiencies of accounting needing atten-
tion to which the Committee have referred earlier.

[S1. No. 17 (Para No. 2.40) of Appendix XII to 37th Report (5th
Lok Sabha)l.

Action taken

The cost of distribution of power for the various power houses
other than the Port Blair will be worked out after complete ac-
counting staff is posted. Arrangements are being made for posting
the staff and taking up this work.

[Ministry of Irrigation and Power, O.M. No. 16(24)72-EL.1, dated
" XYe 25-10-1972].

v,
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Recommendation

From the break-up of the average cost of generation of power
(46.1 paise) the Committee find that element of establishment ex-
penditure accounted for 17.90 per cent of the cost. The Tariff Ad-
visory Committee have opined that the cost of establishment in terms
of output of work is high. The Committee would suggest that this
aspect should be exdmined in consultation with the CWPC (PW)
expeditiously to rationalise the staff strength,

[SL. No. 18 (Para No 2.41) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

The work-load of the existing staff of the Electricity Department
was studied by the Vice-Chairman, Central Water and Power Com-
mission during his last visit to Andamans and he has since made
certain recommendations in this regard. The Vice Chairman has
expressed that the norms adopted in mainland for arriving at the
staffing pattern cannot be followed in these islands on account of
various conditions prevailing there.

[Ministry of Irrigation and Power O.M. No. 16(24) /72-EL-I dated
25-10-1972].

Recommendation

The Committee are at a loss to know how the dues relating to
the Government servants (Rs. 1.04 lakhs) for the period prior to
1965-66 still remain unrecovered/unadjusted. They hope that the
examination of old pay bills would be completed soon and necessary
adjustment/recoveries effected. The Committee would like Gov-
ernment to take effective remedial measures to ensure that arrears
are not allowed to be accomulated in future.

[SL. No.19 (Para No. 2.42) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

Out of a total dues of Rs. 1.04 lakhs outstanding, a sum of
Rs. 10,497.78 paise has already been adjusted. Efforts are being made
to recover the balance dues. A number of remedial measures in-
cluding precautionary steps are being taken to ensure that arrears
are not allowed to accumulate in future.

[Ministry of Irrigation and Power, O.M. No. 16(24)/72-EL-1, dated
25-10-1972].
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Racommandation

The use of oversize steel sections resulted in the increase of the
quantity of the finished product by 480 tonnes valued at Rs. 6.41
lakhs. The Committee find that the opinion of the legal section
of the Punjab State Electricity Board given in 1964 as also of the
Legal Remembrancer, Punjab and the Ministry of Law obtained in
1966, was that since the responsibility for procurement of steel was
that of the supplier they should bear the additional cost of the in-
creased tonnage or pay damages for non-delivery of the stipulated
material. However, even earlier in July, 1963 the firm was told
that they would be paid for the additional tonnage excluding the
cost of fabrication and galvanising. The Committee would like to
know how this understanding was created without taking legal opi-
nion. This is all the more important because the Law Ministry
have subsequently held inter alia that this had to effect of modify-

ing the stipulation that procurement of steel would be the respon-
sibility of the firm.

[SL No. 22 (Para No. 3.30) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

While approving the use of tested/untested alternative higher
sections in place of non-available design sections in the meeting held
with the firm's representatives, on 8-6-1963, the financial aspects of
this substitution were not considered. This led to the impression
that the firm might claim not only the price of steel but fabrication
and galvanisation charges also for such additional tonnage at the
contract price unless the position was immediately clarified to them.
The issue was examined with this background and Chairman, Punjab
State Electricity Board agreed that the cost of steel may be paid
by the department while the firm should bear the fabrication and
galvanisation charges on this additional tonnage. The question of
taking legal opinion was not considered at this stage.

[Ministry of Irrigation and Power, O.M. No. 25/2/71-B & B Vol. V.,
dated 5-1-1973}.

Recommendation

The Committee do not get any idea regarding the increase in the
cost of the supplies on account of the delay as particularly under
the price variation clause of the contract the increase in price of steel
was to the purchasers anunt. It is ommon knowledge that the price
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of raw materials keeps on Hicresiny. The Committee would, there-

fore, like to know how 1ar the supplies cost more on-account of the
délay in delivery.

[SL No. 24 (Para No. 8.32) of Appendix XIT to STth Report (5th
Lok $abhd)].

Action' tifion

v The increase in the cost of supplies on account of atdditional pticé
escalation beyond stipulated completion date of October, 1985 is
estimated at Rs. 3.07 lacs approximately i respect of steel. There
was no additional price incresse on Zinc since the requitite qusnh-
tities as per our assessment had been procured prior to Obtobef,
1965.

[Ministry of Irrigation and Power, O.M. No. 25/2|71-B & B Vol. V.,
dated 5-1-1973].

Recommeridation

The Committee note that out of trunk call charges amounting to
Rs. 10,104 for the period from August, 1961 to July, 1966 paid by the
Bhakra and Beas Design Organisation Rest Camp, Delhi, a sum
of Rs. 7,236 had accumulated on account of unverified calls. Ul-
timately a sum of Rs. 5,428.25 had to be written off by the Organisa-
tion as irrecoverable. The Committee was given to understand
that the telephone was provided in the Rest Camp for the use of
visiting officers and private individuals and that despite clear ins-
tructions the trunk calls made by them were not generally entered
in the relevant register. In view of this experience, the Committee
would suggest that the desirability of barring the trunk/STD Call
facility in respect of telephones installed for the use of visitors in
the rooms of the Rest Houses|Rest Camps except where it is neces-
sary for official purposes may be examinéd in consultation with the
telephone authorities in case it is not possible to collect the charges
from the occupants before they vacate.

[Sl. No. 27 (Para No. 3.51) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

Comments of the Public Accounts Committee were conveyed to
Seeretary, Beas Construction Board, with regard to the barring of
frunk/STD call facilities. They discussed the matter with the DéTHI
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‘Telephones who have informed that for the present there is no pro-
‘posal in hand for blocking the telephones on digits 38 with which the
Beas Construction Board Rest Hotse Telephone numbers begin.
'I"he_y’~ hgvevﬂ‘n'tlher informed that even when such a decision is
takén, it would take 3 to 4 months to complete arrangements. While
the mistter of fitroducing STD-barring facility in the Beas Cons-
truttioh Bodard Rest House at Delhi is being pursued, steps have
_-2lso been taken to ensure that every visitor fofficial using the tele-
phone records each call in the register maintained for the purpose
and that all outstation calls should be routed through trunk calls
‘instead of availing STD facilities.

[Ministry of Irrigation and Power, O.M. No. 25/2|71-B & B Vol. V.,
dated 5-1-173].

Récommendation

The Committee are concerned to learn that stay and trunk call
-charges amounting to Rs. 1,678 and Rs. 4,195 respectively during
the period July, 1962 to May, 1964 in respect of a private individual
who is stated to have been highly connected when the Beas Pro-
_ject was under the Punjab State Government, could not be re-
covered for want of sufficient details and that the authorities were
helpless in the matter of ensuring the relevant registers being filled
in by him. The Committee do not, therefore, desire to pursue this
unfortunate episode further. They, however, wish to observe that
abuse of Government facilities is all the more reprehensible and un-
becoming if it is indulged in by close relations of highly placed per-
sons to the embarassment of lower officials. They accordingly de-
sire that any deliberate defiance of rules by such individuals should
be brought to the notice of the highest executive then and there.

[Sl. No. 28 (Para No. 3.52) of Appendix XII to 37th Report (5th
. Lok Sabha)].

Action taken

Secretary, Beas Construction Board, has been advised to take
necessary precaution to prevent any deliberate defiance of rules
governing stay at the Rest House and use of telephones located at
the Rest Houses/Beas Construction Board Offices etc., by high
dignitaries and to bring any such breach to the notice of the highest
executive immediatey.

{nistry of Irrigation and Power, O.M. No. 25/2/71-B & B Vol. V..
e v # dated 5-1-1973).



Recommendation

The Committee desire that concerted efforts should be made to
dispose of early the remaining quantity of wool-felt through the:
DGS&:D w0 as to avoid further losses due to damages or deterioration.
of the stock. '

[SL. No. 31 (Para 359) of Appendix XII to 37th Report (5th

- j n Lok Sabha)].

Action taken

The entire balance of about 1000 sq. meters of woolfelt is reserved
for Beas Construction Board. As their actual requirements would
be know in 1973, a reference has.been made by the Project Authori-
ties to the D. G. S. & D., to dispose of this material to any other
Projects/parties if required earlier by them.

[Ministry of Irrigation and Power O.M. No. 25/2/71-B. & B. Vol. V.
dated 5-1-1973].



CHAPTER I

RECOMMENDATIONS/OBSERVATIbNS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES
BY GOVERNMENT

Recommendation

The execution of Phase II of the Najafgarh Drainage Scheme
leaves much to be desired. Commenced in 1959-60 and estimated to
cost Rs. 79.20 lakhs the work was expected to be completed by
June, 1962. Out of total quantity of 594 lakh cft., earth work to be
done, only 162.5 lakh cft. representing a mere 27 per cent could be
done by the target date. The main reasons for the slow progress
were (i) starting the work without any earth moving machinery
and (ii) delay in getting sufficient number of earth moving machi-
neries subsequently when their need was realised. To what extent
the work was proceeding at a slow pace can be judged from the fact
that while 800 lakh cft., of earth work was done in about 4 years
between 1959-60 to October, 1963, an equal quantity of remaining
work was done in 8 months between October, 1963 and May, 1964 with
adequate earth moving machines. The Committee would like to
know why the requirement of earth moving machines was not con-
templated initially as the work of such a magnitude bulk of which
had to be done under water could not obviously have been managed
by mutual labour alone. The Committee have reasons to apprehend
that the late realisation of the need for the machinery to expedite .
the work would have resulted in acquiring more than what was
needed initially. Incidentally the Committee find that there has
been an increase in cost by Rs. 10 lakhs on account of the delay.

[SL No. 1 (Para No. 1.26) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action Taken

The Project Report of Najafgarh Drainage Scheme Phase I
did not make specific provision for the procurement of earth moving
machinery. However, the use of earth moving machinery in the ex-
cavation work had not been ruled out as might be seen from para
2.18 of the report extract of which is reproduced below:

“In this connection, the possibility of carrying out the earth
work for the re-modelling of the drain by earth moving"

51
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equipment and its economics might be looked into. It
may, however, be stated that the difficulty of foreign ex-
change is involved in the piréhhse of new machinery.”

. The question' of making provision for the foreign exchange for
thé earth moving’ machinés had been donsidefed at the tithe of ob-
taining the sanction of the PExpenditure Finance Committee. In
the E.F.C., Memo requirement of foreign exchange had been deleted.
‘The Chief Engineer of the’ Céntral Publit Works Department in-
charge of the work had stated as follows in this connection:

“In regdrd t6' para on foréign' exchange, as the wotk involved
is to the tune of Rs. 71 lakhs and'is to be done in two sbi-
sons, I am planning to get 4 RB-22 methahical shovils
with' draglines arrangements aghinst my normal T & P
which would be used on this project in the fifst instdhice
and then shifted on to hill roads. In other wdrks, the
equipment is such as can be used on this' project as well
as utilised later on. This equipment involves dbout Rs. 5
lakhs of foreign exchange and I am told that we will be
able to get this foreign exchange from our normal T. & P.”.

The question of obtaining earthmoving equipment from other
project was also under consideration at that time.

In September, 1961, the Chief Engineer of C.P.W.D., while ex-
plaining the slow progress on the Najafgarh Drainage Scheme had
made the following observations:

“We had acquired 4 excavators already and 5 more had béen
indented and the DKS & D., had been requested by the
Ministry of Works, Housing and Supply to get them under
priority. These excavators are available on rupee pay-
ment. More excavators could not be acquired earlier than
the 4 indicated above as foreign exchange was involved
and with the Bharat Sewak Samaj demand for doing
about 2 crores cu. ft. of earth work, we had thought that
we should be able to meanage with 4 excavators supple-
mented by some local contractors. When these hopes got
belied, we had to indent for more excavators.”

Thus it will be obsérved that the use of earth moving machinery
had been contemplated when the work was taken up and the re-
nuirement had been estimated based on the situation obtaining at

that time.

[Ministry of Irrigation and Power OM. No. FC.12(8)/72 dated
21-10-72].
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Recommendation

The relatively poor performance in the year 1969-70, the actual
\mrking hours being 9207 against the scheduled hours of 16,340,
been attributed to the reduction in the quantum of work to be
executed If this explanation is correct, the wogrk to be executed.
It this explanation is correct, the work of phase III of the scheme
should have been completed much earlier than June, 1971. The
Comimittee would, therefore, like the delay in execution of the
sclieme to be examined and the results intimated to them.

#8L. No. 7 (Para No. 1.58) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

. By 1869-70, the major portion of the earth work excavation on the
Najafgarh drain had been completed and the balance work was most-
ly by way of small left out portions over scattered areas and also
general dressing to obtain the finished dimensions. The progress on
such work is generally slow and cannot be compared with the out-
turn during peak operations. As such, it was not possible to com-
plete the balance work before June, 1971 even though earth moving
machinery was available for a larger output.

[Ministry of Irrigation and Power OM. No. FC,12(8)/72 dated
21-10-721.

Recommendation

From the details furnished, the Committee have come to the
conclusion that the optimum output capacity of the different types
of draglines in relation to the work in the Najafgarh scheme, fixed
by the Project authorities was on the low side; the optimum capa-
city fixed was only about 50 per cent of the production capacity
indicated by the Rates and Costs Committee. If the production per-
formance of these machines during 1967-68 was any indication,
quantity ‘of earth work actually done was 346.96 lakh c. ft. as against
265.74 lakh c.ft. which should have been done according to the
norm adopted by the project—they had not been working at the
thimum level of efficiency in other years. The performance in
1966-67 was particularly unsatistactory in as much as only 326.96
lakh c. ft. of work alone was done against the quantity of 334.33
lakh c. ft. which should have been done even according to the low
norm of the project. All these, thérefore, need detailed investiga- -
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tion with a view to inter-glin fixing realistic norms to effectively
control the working of the machine.

{S1. No. 9 (Para No. 1.61) of Appendix XII to 37th Report (5th
Lok Sa'bha)L

Action taken

The basis on which the output of the machines had been fixed
had been explained earlier and has been incorporated in paras 1.5¢
and 151 of the report. As stated therein, the output depends upon
depth of cutting, nature of soil and angle of the swing of disposal.
In making an evaluation, the performance in a specific year or
period of operation will not give the correct picture. An evalua-
tion, the performance in a specific year or period of operation will
not give the correct picture. An evaluation has to be made for the
complete work and during the entire period of operation for com-
parison with the estimated out-turn which has been made for aver-
age condition. The out-put in different years will vary according
to the site conditions and nature of soil.

If the entire period of operation is taken into account, it will be-
observed that as against the estimated quantity of 1157 lakh c. ft,
the actual out-turn is 1137 lakh c.ft. which should be c¢onsidered
satisfactory.

[Ministry of Irrigation and Power O.M. No. FC.12(8) /72 dated 21-10-
1872].

Recommendation

The Committee are concerned to find that the estimated cost
per unit of earth work to be done was exceeded in all the years
except in 1967-68, the figures being Rs. 7.2, Rs. 5.74, Rs, 6.69 and 6.73
respectively during 1966-67 to 1969-70 as against the estimated cost
of Rs. 6.5 per 100 c.ft. In view of what is mentioned in the fore-
going paragraph, the Committee have reasons to believe ,that the
estimated cost itself was on the high side. This was thus primarily
due to the fact that norms of output of the draglines were not fixed
realistically and adhered to. Further the staff for operating the
draglines were engaged for the full year although they worked
generally for 7 months only in a year. All those had pushed up the
cost of the project considerably. The Committee would like to
know what sort of cost control was exercised in this project. They
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hope that such laxities will not be in evidence in similar other pro-
jects. :

{8l No. 10 (Para No. 1.62) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

The estimated cost of Rs. 6.5 per 100 c. ft. which had been adopt-
ed in, the estimates is not excessive taking into account the analysis
made on the basis of use rates for different types of machines and
their out-turn per hour under the actual site conditions.

The details of the use rates are given in the enclosure. These
have been worked out according to the norms laid down by the
CW & PC from time to time. Based on the use rates and the out-
turn under the site conditions, detailed in para 1.5 of the report, the
cost per 100 c.ft of earthwork by various types of machines is as
follows:

TATAP& H SKODA 22 R.B.
Use rate per hour - . . 182-81 70-42 69-72
‘Out-turn per hour - . : 2375 c. ft. 1290 c. ft. 1780 c.ft.
Cost per 100 c, ft, - . . Rs. :6 Rs. 54 Rs. 89

As mentioned in para 1.38, the total schedule hours of the vari-
ous draglines from 1966-67 to 1969-70 were as follows:

TATA P&H SKODA 22 R.B.
32830 234758 15520
Total—71825 hrs.

With the out-turn and the cost per 100 c.ft. for the various
machines as indicated above, the average cost per 100 c.ft works
out to Rs. 7.3. The actual rate per 100 c.ft. during all the years
has been less than this amount. Further as earlier mentioned, it
will not be appropriate to compare the actual rate in any specific
year with the estimated rate as out-put will vary according to the
site conditions and the nature of work from year to year. There-
fore, a comparison should be made of the actual cost for the whole
operation which works out to Rs. 6.55 per 100 c.ft. against the esti-
mated cost of Rs. 7.3 per 100 c.ft. as worked out above and Rs. 6.5
per 100 c.ft provided in the estimate.

All precautions were taken by the project authorities to ensure
that the machines operated to the maximum possible extent and
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that the repairs were reduced to th minimum and were carried out
expeditiously thereby keeping down the total operating cost.

The staff for operating the draglines had to be employed for the
full year as it is not possible to recruit them only for the duration
of the working season. However, they were engaged during the
off time on the maintenance and repair of the machines.

[Ministry of Irrigation and Power OM. No. F.C.12(8)|72 dated
21-10-1972].

ﬂ“ﬁ Rate per hour of Draglines

Sl. No, Subject P&1I 23 CuYd. Skodai} yd. 22R.B.§ Cyd.
1. Depreciation - . . 5376 1350 17-00
2. Shop Repairs - . . 53-76 16-20 17-00
3. Field Repairs - . . 2150 540 6-80.
4. Fuels . . : . 19-58 9-57 6-58
5. Lubricants . . . 489 239 163
6. Sundries - . L 400 300 3:00
7. Labour - : : . 13-59 1528 12°97
8. Overhead charges - . 11-73 518 479

TOTAL : - . . 18281 70-42 69-72

Depreciation - - . . 8.96.0cox 9 1,80,0cO0x -9 1,70 €L X6

15,000 12,000 9.((CC

Total cost-102%, Scrap valuc)
Life of machine

—53:76 -~13"50 -—17'00
2. Shop Repairs - © —100%. 1209, —100%
(percentage ofdcprccmnon)
3. (Pisld Repairs 40 40 40
percentage of dcprccnauon}
Recommendation

Due to non-availability of certain sections of steel the firm had
to be allowed to use oversize steel sections on various dates viz.
June, 1963, July, 1964 and October, 1966 to avoid delay in delivery
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as the firm was entitled to relaxation in the matter of levy of penal-
ty in respect of steel sections which were not rolled in the country
during any particular period. Further, attempts were made to
import steel in June, 1963 and again in March, 1965. It was decided
finally in September, 1966 to drop the idea after prolonged corres-
pondence mainly on account of the firm’s refusal to hear the extra
cost although the purchase was liable for any increase in the cost
of indigenous steel only. The committee would like to know how
far the time spent in such attempts was responsible for the relaxa-
tion in the firm’s efforts to procure the necessary quantity of steel
in time,
[SL. No. 21 (Para No. 3.29) of Appendix XII to 37th Report (5th
Lok Sabha)l.

Action Taken

Serious efforts were continuously being made by the department
and the firm for arranging the requisite steel sections from indigen-
ous sources even when the use of alternative sections had been
approved and decision taken to import certain non-available sec-
tions. There was no let up in these efforts at any stage.

[Ministry of Irrigation and Power O.M. No. 25/2/71—B&B Vol. V
dated 5-1-1973].

Recommendation

The Committee note that out of 2800 sq. meters of ‘Wool felt’
procured to cover the scroll casting in two layers on 5 turbines
under erection at Bhakra Right Bank Power Plant, only 1000 sq.
meters were actually required. That the excess purchase was due
to a genuine ‘misunderstanding’ that area of 210 sq. meters indi-
cated by the Designers was of each layer for a turbine is hardly
convincing to this ‘mis-understanding’ the quantity required for §
turbines was only, 2,100 sq. meters. Further it is not clear how
the Project Engineers failed to check the requirements with refer-
ence to the designs available with them. As surplus material valued
at Rs. 1,71,181 could not be disposed of since November, 1965, except
a small quantity of 120 sq. meters, the Committee desires that suit-
able action should be taken against the official concerned for the
excessive purchase and that it should also be investigated whether
any favouritism was shown to the supplier.

[Sl. No. 29 (Para No. 3.57) of Appendix XII to 37th Report (5th
Lok Sabha)].
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Action taken

From the correspondence earlier exchanged with M/s. Techno-
promexport, the requirement of wool-felt for 5 units was worked
~out as 2100 sq. meters (210 sq. MX2 layers X5 units—2100 sq.
meters). Subsequently, M/s. Gidroproekt, the manufacturers of
the turbine, sent a drawing No. 1001-14/191 covering the bill of
material in which the requirement of wool felt was mentioned as
2800 Sq. m. (5X530-+150—2800 Sq. meters) and stands intimated
t6 the Deputy Accountant General, Nangal vide this office No. 559/
PBC-16 dated 15th October, 1970. Thus it would be seen that the
quantity of woolfelt purchased was in accordance with the require-
ments as advised by the manufacturer, for which no particular offi-
cial can be held responsible for the excess purchase.

The original drawings received from the manufacturers were
taken as authentic for all purposes of calculations and references
and as such no necessity was felt to exercise any check in regard
to this particular item alone.

[Ministry of Irrigation and Power O.M. No. 25/2/71—B&B Vol. V.,
dated 5-1-1973}.

Recommendation

The Committee regret to learn that 600 sq. meters of wool felt
valued at Rs. 60,000 had been damaged by white ants and were not
fit for use. If the storage conditions were proper as claimed by the
Department and the conditions of the material were periodically
checked, the Committe fail to understand how there could be such
large-scale damage. They accordingly desire that responsibility for
the lapse should be fixed.

[SL. No. 30 (Para No. 3.58) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

Arrangements for storing the wool-felt were made as best as
could be done at the site of the work and that the Project Authori-
ties provided necessary disinfectants in the store-godown. Inspite
of this, some wool felt was damaged. In view of the above, it would
not be possible to hold any official responsible for damage to the
woolfeit. ’ '

[Ministry of Irrigation and Power O.M. No. 25/2/71—B&B Vol. V,,
dated 5-1-1973].
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Recommendation

Although the Committee were assured during evidence that local
-enquiries were being made to locate the supplier in order to see
whether snything more than the 10 per cent payment withheld
could be recovered from them for the defective supplies, the Min-
istry subsequently intimated that “now that the wheels have been
used, no further action has been taken” in the matter. The Com-
mittee were informed that 230 out of 253 defective wheels could be
used after retreading at the cost of Rs. 175 per wheels which inci-
dentally enhanced the life of the wheels by 100 per cent. The cost
of each wheel was, however, stated to be Rs. 150. As the defective
wheels could be used only after spending more than their original
cost, ‘the Committee do not appreciate the decision of Government
not to proceed against the supplier further. They would, therefore,

like Government to explore the possibility of recovering the loss
fully.

[SL. No. 34 (Para No. 4.17) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

The cost of the wheels according to the contract was not Rs. 150
per wheelg but Rs. 177.12 per wheels plus 3 per cent C.S.T. In addi-
tion, railway freight was payable by the Department for carriage
of the wheels from Howrah to destination. This freight and other
incidental charges cost the Department Rs. 11,610. Accordingly, the
total cost per wheel worked out to Rs. 20593 vide detail below:—

Cost per wheel ag per contract - . . . . . . Rs. 177 2
Plus 2 percent C.S.T. - : : : : : : : - Rs. 541

Rs. 182-42
Cyit prrwyzel of fr2ight and inc'dental charges : . - Rs. 23.50

Rs. 116 104-494 whrels — ——
Rs. 205 93

The cost of retreading each wheel worked out to Rs. 175 as a result
of which the life of the wheels was doubled. That is. if ordinarily
the wheels could be used for four months, with the retreading their
life was extended to eight months. Since because of this retread-
ing the original life span of the wheels was also restored, it has not
been considered necessary to pursue the question of effecting any
recovery .from the firm.

[Ministry of Irrigation and Power O.M. No. 25/2/71—B & B Vol. V,,
dated 5-1-1973].



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS, REPLIES TO WHICH
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION

Recommendation

The scope of Phase II of the schemes was changed in 1964 by
increasing the discharge capacity of the drain from 900 cusecs to
3000 cusecs uniformally. The Committee are not convinced that
this could not have been done earlier as this capacity was already
provided for in the city reaches and the ultimate requirement of
this capacity in the upper reaches was also contemplated earlier.
The Committee therefore feel that the scheme as originally conceiv-
ed was not comprehensive enough to meet the future requirements
with the result that during 1964 Delhi faced heavy floods which
caused wide spread damages to property amounting to Rs. 185 lakhs.
The emergency works which had to be undertaken as a result there-
of cost Rs. 4.39 lakhs.

[Sl. No. 2 (Para No. 1.27) of Appendix XII to 37th Report (5th
Lok Sabha)].

Action taken

The reasons for not providing the discharge capacity of 3000
cusecs when the Najafgarh drainage scheme Phase II was prepared
have been explained in the replies to Point No. 8 under para 33 of
the report of C&AG relating to the allocation of expenditure on
drainage scheme supplied to Lok Sabha Secretariat vide this Min-
istry’s letter No. FC.12(19)/71, dated 10th October, 197]. A copy
of the reply is enclosed for reody reference.

(Ministry of Irrigation and Power O.M. No. FC.12(8) /72, dated 21-
10-1972].

Copy of Point No. 8 under Para 33 of the report of C&AG relating to
the allocation of expenditure on drainage scheme supplied to Lok
Sabha Secretariat.

8. The work on the Second phase of the scheme was taken up in
1959-60. Please furnish a note, as promised during evidence,
explaining how the discharge capacity of 3000 cusecs could not
be contemplated in 1959,

63
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In the Reddy Committee report, the discharge capacity in the
upper reaches of the Najafgarh drain had been estimated as about
450 cusecs. This was based on office studies of Survey of India topo
sheets. The catchment area contributing to the inflows into the
Najafgarh Jheel had then been computed as 432 sq. miles. In
1959-60, detailed field surveys and investigations were carried out.
Detailed studies were also made with the data of rainfall and levels
of Najafgarh lake observed till then and the topography of the area.
These studies brought out that the capacity of 450 cusecs from
Kakraula to Daryanala would not be adequate to give the desired
interim relief in the Jheel area. It was estimated that the capacity
required would be 900 cusecs.

In 1964, there was heavy rainfall in the catchment of Najafgarh
drain and the contiguous areas of Haryana and Rajasthan. Conse-
quently, there was considerable inflow from the Sahibi river. Such
heavy inflow had not been experienced in the past. The level in
Najafgarh Jheel rose to all time record of 695.6 submerging an
area of about 60,000 acres

A Committee of Technical Experts (Motiram Committee) was
appointed by the Government of India to study the situation arising
out of the 1964 floods and the measures required to provide relief
from the drainage congestion. This committee made detailed hydro-
logical studies and came to the conclusion that the capacity of the
Najafgarh drain between Kakraula and Daryanala should be in-
creased from 900 cusecs to 3000 cusecs for bringing down the level
of the Najafgarh Jheel to RL 686 after the monsoon to enable Rabi
cultivation in the marginal area of the lake. This conclusion of the
committee was accepted and Stage 11 of the scheme was modified
accordingly. It was considered that with the development in the
upper reaches, the chances of flows as experienced in 1964, would
be frequent and that the increase in capacity as recommended by
the Committee was essential.

Recommendation

The Committee learn that there are no uniform rules regarding
allocation of cost of Inter-State drainage schemes between the bene-
ficiary States. In the Najafgarh scheme, the Committee find that
while the cost of Phase II is sought to be allocated on the basis of
the area benefitted, the cost of Phase III is to be allocated on the
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basis of catchment area in the respective States. The Committee
desxre that there should be some uniformity in this regard.

A[Sl No. ¢ (Para No. 1.29) of Appendlx XII to 37th Report (5th
Lok Sabha)]

Action taken

In the reply to Point No. 10 furnished to the Lok Sabha Secre-
tariat vide this- Ministry’s letter No. F.C.12(19)/71 dated 10th Nov-
ember, 1971 the general principles on which allocation of inter-
State drainage schemes are made have been explained. A copy of
the note on item No. 10 is enclosed for ready reference. These pro-
cedures are applicable in general to all drainage schemes.

[Ministry of Irrigation and Power O.M. No. FC.12(8) /72, dated 21-
10-1972].

Copy of Item No. 10 of the Report of C & AG.

10. Please state why a uniform basis for allocation of cost of drain-
age scheme has not been prescribed.

The general principles in allocating the cost of drainage schemes
which concern more than one State are as follows:—

(i) the allocation is done in the ratioc of cusec miles.

(ii) the allocation is done in the ratio of the catchment areas
where the catchments are of similar nature and the car-
rier drain is common.

(iii) the allocation is done in the ratio of the benefits actually
derived by the beneficiaries.

The choice of method to be employed is determined on merits
of each case and as mutually agreed to by the beneficiaries.

Recommendation

The Committee find that the Sub-Committee constituted by the
Bhakra Control Board to examine the proposal for the purchase of
2285 galvanised steel towers for the 220 KV transmission lines at the
cost of Rs. 233 lakhs, specifically decided on 16th February, 1962
that “the firm should be tied down to definite delivery because such
offer as supply of the towers after sufficient steel and zinc was
available could not be accepted.” They also decided that the penalty
clause “should be made contingent on the delivery specified”. The
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firm which was called to discuss inter alia this matter on 1st March,
1062 agreed to the delivery period and the penalty .clause. When
the contract was finally entered into on 12th October, 1962, a proviso
was, however, added to the delivery period that “if during the exe-
cution of this order the company is not able to get certain steel sec-
tions on account of the fact that the same are not rolled by any of
the steel producers during any particular period, the company shall
bring it specifically to the notice of the purchaser and any short
deliveries on account of this shall not be subject to the levy of
penalty”. The Committee would like to be investigated as to how
this proviso came to be inserted in the contraet which went counter
to the decision of the sub-committee especially when there was no
mention of it in the minutes of meeting with the firm’s representa-
tive on 1st March, 1962. This proviso in effect nullified the provi-
sion contained in the detailed purchase order issued on 16th January,
1563 that the procurement of steel would be entirely the responsi-
kility of the firm. To what extent this lacuna in the contract went
against the interest of Government can be seen from the following.

[Sl. No. 20 (Para No. 3.28) of Appendix XII to 37th Report (5th
Lok Sabha)l.

Action taken

Havirg agreed to the delivery period and the penalty clauses as
decided in the meeting held with the representatives on lst March,
1862, M/s. Alcock vide their letter dated 3rd April, 1962 informed
the department that strict adherence to the agreed delivery schedule
may not be possible if the supply of matching steel was not forth-
coming from the producers. The delivery clause alongwith other
important clauses of the order were discussed at length with the
representatives of the firm in a meeting held with the Chairman,
Punjab State Electricity Board and other officers of the department
on 18th May, 1962 and it was decided to accept the modified delivery
clause as appearing in the contract. The contract agreement incor-
porating the various clauses as agreed with the firm was duly ap-
proved by the Chairman, Punjab State Electricity Board and other
full time members of the Board. The relaxation in delivery clause
was apparently based on practical consideration regarding availabi-
lity of steel.

A copy of the minutes of the meeting held on 18th May, 1962
is enclosed.

[Ministry of Irrigation and Power OM. No. 25/2/71—B&B Vol. V.,
dated 5-1-1973]
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Minutes of the meeting held in the room of the Chairman, Punjab
State Electricity Board on 18th May, 1962 with the representa-
tives of M/s. Alcocks, Ashdown & Co., Bombay regarding Speci-
fication No. 697—Fabrication and supply of 220 KV double—
Circuit towers,

President: —

1. Shri H. R. Bhatia, Chairman, Punjab State Electricity Board,
Patiala.

2. Shri R. N. Chona, Chief Engineer/Construction, Punjab
State Electricity Boand, Patiala.

3. Shri H. C. Sahgal, S.E. Projects, Punjab State Electricity
Board.

4. Shri G. S. Bains, Executive Engineer/Projects, Punjab State
Electricity Board.

5. Shri K. B. Gupta, Assistant Engineer, Punjab State Electri-
city Board, Patiala.

6. Shri D. V. Shah, Chief Executive of M/s. Alcock Ashdown
& Co.

7. Shri N. V. Mazoozdar, Production Executive of M/s. Alcock,
Ashdown & Co.

8. Shri M. C. Sharma of M/s. Alcock, Ashdown & Co.
1. Rebate in Prices

The Chairman explained to the firm that they had offered in
their original tender to give a suitable rebate in prices, in case the
entire order is placed on them. This point, he said, was not taken
into account during the discussions with firm’s representatives in
Delhi, although the firm’s representatives recall that it was mention-
ed but unfortunately no’t,;ﬁinuted. As a result of discussions, it was
decided that the firm will address to the Chairman about the suit-
able rebate they would offer and also give their views in this matter.

2. Force Majeure Clause

It was explained to the firm’s representatives that it would be
entirely the Purchaser’s choice whether to choose D.G.S. & D.’s
Clause for ‘force majeure’ or that of Punjab State Electricity Board’s
clause for the same as has been clearly agreed earlier by the firm’s
representatives during their discussions in Delhi and further con-
firmed in their letter. The firm accept this position.
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3. Delivery

The firm had earlier agreed to supply at the rate of 750 tons per
month and the delivery was to start a month after the successful
test on tower was carried out. They had further agreed that
deliveries will be made in lots of 200 Nos. complete towers. In a
subsequent }etter, the firm had expressed that strict adherence to
the supply of towers in lots of 200 Nos. complete may not be possible
if the supplies of matching steel are not forthcoming from the pro-
ducers. This point was discussed at length and it was decided that
50 far as the imposition of penalty! is concerned this should be
applicable only on the average supply of every 6 months so far as
the steel tonnage and number of towers complete is concerned. If
the firms performance in the first three months is not uptodate, they
should be cautioned by the purchaser. While discussing this issue,
it was further decided that if during the execution of this order,
‘the firm is not able to get certain sections on account of the fact
that the same are not rolled by the steel producers during particular
pericd, the firm will bring it specifically to the notice of the Pur-
chaser and any short deliveries on account of this will not be subject
to levy of penalty.

4. Tests

It came out from the discussions that the firm is experiencing
-some difficulties in obtaining import Licence for Dynamometers and
Hoists, ete.,, and in fact a letter has already been written to the
‘Chairman, Central Water and Power Commission for recommending
the case of the firm for the grant of the Import Licence. The firm
was further required, as per discussions to approach immediately
Mettur Dam Test Bed Authorities for reserving the Tested at Mettur
in the month of October, 1962, for carrying out ‘destruction test’ and
the purchaser will also take this issue with the Test-Bed Authorities
through the Centra] Water and Power Commission, if necessary, in
order to expedite and ensure that the Test Bed is available by
October, 1962, by which date tower for test purposes is expected to
be ready. : )

Sdl- Sdl- Sdi-
H. R.-Bhatia R. N. Chona B. V. Shah
Recommendation

Although supply of tower materials should have been completed
by March, 1964 in respect of 3 priority line and by October, 1965
‘for the remaining lines, the supplies were actually completed in
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February, 1967 for two lines and for the rest by the mid 1968. The
- penalty for late delivery amounting to Rs. 11.65 lakhs according to
Audit, is yet to be recovered. The Ministry is.of the opinion that
the penalty would have to be determined taking cognizance of rela-
xation admissible to the firm under the penalty clause. The Com-
mittee would like to know the decision taken in this regard.

[S1. No. 28 (Para No. 3.31) of Appendix XII to 37th Report (5th
Lok Sabha}.

Action taken

The matter was referred to the Sub-Committee constituted by
the Bhakra Management Board for deciding the various outsanding
issues pertaining to this supply order. After examining the various
aspects of the case the sub-committee was of the view that the delays
on actount of steel sections which were in short supply should also
be entitled to exemption from levy of penalty as in case of sections
which were not rolled in the country. Accordingly, the Sub-Com-
mittee observed that there was not sufficient justification for levying
penalty. A copy of the minutes of the Sub-Committee meeting held
at Chandigarh on 6th March, 1972 is enclosed.*

[Ministry of Irrigation and Power O.M. ¥ 2512]71—B. & B. Vol. V,
dated 5-1-1973].

Recommendation

It is distressing to noie that while going in 1c: the purchase of
494 chilled cast iron wheels for mine cars et an approximate cost of
Rs. 1.03 lakhs, the Beas Project authorities failed to take sufficient
precautions against defective supplies. The credential and capacity
of the firm were not verified. The usual right of rejection notwith-
standing the inspection before despatch when machining was to be
done by consignee and the . proof machining before inspection
were not provided for in the contract. All these resulted
in the firm refusing to replace the defective supplies. The Com-
mittee understand that the firm had since closed down their business
and their present whereabouts are not known. That the organisation
lacked expertise is clear from the foregoing facts of the case. The
Committee would like to know whether there were similar lapses
in other contracts entered into by them which led to losses.

[SL. No. 32 (Para No. 4.15) of Appendix XII to 37th Report (5th
Lok Sabha)].

*Not printed.
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Action taken

1. It has been mentioned that the usual right of rejection notwith-
standing inspection before despatch was not provided for in the

contract. The factual position is that the contract contained the:
following saieguards in this respect.

(a) In clause 9 of the contract, it was stated that conditicns
of the contract would be same as contained in form DGSD-
68 and DGSD-71 corrected uptodate, ¢f Government of
India, Department of Supply. Accordingly, the terms of
the contract were the same as were in cperation with the
Directorate General of Supplies and Disposals.

(b) Apart from this, the contraet included the following clause,

which gave additional right to the Department to reject
the stores.

Extracts from Clause 16(c) of the contract

16 (a) XX XXX
(b) XX XX

(¢) xxx If the material at the time of use or within cne vear
after receipt, whichever is earlier, is found defective the
same will be returned to the supplier at his cost and risk
and he will be liable to refund to Government the amount
paid to him on this account and all incidental charges”.

2. As for the query whether there were similar lapses in other
contracts entered into by the Department which led to losses, it may
be stated that, as explained above, there was no lapse so far as the
terms of the contract were concerned. As regards the lapse in plac-
ing the order without verifying the credentials and capacity of the
firm, it may be stated that the practice to make advance payments
on presentation of despatch documents through Bank is allowed
mainly in respect of those firms which are registered either with the
DGS&D or the Controller of Stores, Punjab. In the case of other
firms, advance payments are generally made after providing for
pre-inspection of the stores either by the Project Authorities or the
DGS&D before their despatch by the Supplier. The average annual
purchases made by the Project range from Rs. 15 to 30 crores per
year. While abundant caution is taken not to place orders on un-
reliable firms, a few cases do however, occur where the material on
receipt is not found upto the required specifications. In such cases
the firms are asked to make good the loss.
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With a view to weed out the possibility of entering into business
with any unreliable firm, action is being taken to register the firms,
as done by the DGS&D after inspection of their premises by the
Project Officers who could ascertain their (firm’s) capacity and re-
sources for supply of material for which they want registrations.

[Ministry of Irrigation and Power O.M. No. 25|2|71—B. & B. Vol. V,
dated 5-1973].

Recommendation

The Committee also notice a rather rigid attitude taken by the
D.G.S. & D. organisation which was requested to arrange for inspec-
tion of the wheels in not bringing to the notice of the purchaser the
loop-holes in the contract and the inadequacy of the inspection. The
Committee would, therefore, like to suggest that there should be
closer coordination and exchange of expertise between the indepen-
dent purchasing agencies and the D.G.S. & D. who are the experts
in the field, in order to safeguard the larger interest of Government
as a whole.

[Sl. No. 33 (Para No. 4.16) of Appendxx XII to 37th report (5th
Lok Sabha)].

Action taken

The Ministry of Irrigation and Power have stated as follows:—

This is mainly for the D.G.S. & D. to reply. However, the pro-
ject authorities have been requested to keep a closer coordination
with the D.G.S. & D.

[Ministry of Irrigation and Power O.M. No. 25{2|{71—B. & B. Vol. V,
dated 5-1973).

Action taken

The Department of Supply have stated as follows:—

It is submitted that there is no question of DGS&D organisation
adopting a rigid attitude. This is a very large organisation carrying
out inspection of stores valued over several hundred crores of rupees
every year- The procedures of this organisation have, therefore, to
be based on sound practical considerations.

2. The recommendation refers to—(i) “loopholes in the contract”
and (ii) “inadequacy of inspection”.
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3. In so far as the first part is concerned, the contract was placed
by the Beas Project directly. The question of this contract being
examined or reviewed by the DGS&D did not arise. Further, as the
DGS&D were concerned only with the inspection of the store a
copy of the contract was sent only to the Inspector. The Inspector is
qualified only to carry out the inspection of the store. He is not a
purchase officer and is not qualified to examine the adequacy or
otherwise of the contract and it is also not his responsibility to carry
out any examination of a contract from the purchase angle. There

was, therefore, no question of his noticing any loopholes to the notice
of the purchaser.

4. As regards the second part, the standard of inspection provided
for in the contract was not inadequate. The wheels were to be supp-
lied by the firm unmachined and machining was to be done by the
consignee. The blowholes could be located only after the wheels
had been machined. As such it was not possible for the inspector to
.detect any blowholes in the wheels during the inspection. Such
type of contracts are not unusual for the Inspector where Purchasers
ask for unmachined wheels but provide sufficient safeguards in the

contracts against appearance of the blowholes on machining at the
consignees’ end.

5. The DGS&D as an expert Central Purchase and Inspection
Oraganisation has always willingly given expert advice to the other
Purchasing Agencies, both under the Central and the State Govern-
ment Departments, Public Undertakings etc. In the instant case,

however, the purchasing agency concerned, did not seek the advice
of the DGS&D.

[Department of Supply O.M. No. P III—22 (7)!72 dated 7-10-1972].
Recommendation

The Committee are inclined to take a serious view of the violation
of financial rules in making advance payments to the extent of Rs.
1.40 crores to Divisions outside the project by certain Beas Project
Divisional Authorities towards the end of the year 1965-66 just
to avoid surrender of funds with the result that the money
‘was  not available for other immediate needs. The lapse is all the
more deplorable as the advance has not been adjusted fully as yet
(1971-72). The Committee trust that such improprieties diluting
the budgetary control will not be committed in future.

[S1. No. 35 (Para No. 4.22) of Appendix XII to 37th report (5th
Lok Sabha)].
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Action tpién
Advances .are given to other Deparﬁnents entrusted with the
duty of doing the jobs of the project against their specific demands.
No department outside the Project is prepared to undertake any
job without being paid in advance. However, no advance is being
paid just to avoid the lapse of funds.

As for the amount already advanced, the same has Since been
adjusted fully.

[Ministry of Irrigation and Power O.M. No. 252|71—B. & B. Vol. V,
) dated 5-1-1973].



CHAPTER V

RECOMMENDATIONS|{OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

The Committee note that Government of Haryana who are one
.of the beneficiaries of the scheme had neither paid their share of
cost of Phase II originally fixed as Rs. 11 lakhs nor accepted the re-
vised share of Rs. 49.81 lakhs consequent on the increase in the scope
-of the scheme. Their share in Phase III of the scheme is stated to
have been provisionally fixed as Rs. 149.25 lakhs. The Committee
.are of the opinion that the beneficiaries eoncerned should have been
specifically consulted in enlarging the scope and financial implica-
tions of the second phase of the scheme and before undertaking the
third phase. The Committee would like to know the settlement

reached finally in this behalf and the principles followed in reaching
the settlement.

[Sl. No. 3 (Para No. 1.28) Appendix XII to 37th report (5th
Lok Sabhal].

Action taken

The Government of Haryana have since paid the share amount-
ing to Rs. 11 lakhs towards Najafgarh drainage scheme Phase II.
In regard to sharing of cost of Phase IIl, no decision has yet been

reached and the matter is being pursued with the Haryana Govern-
ment.

[Ministry of Irrigation and Power O.M. No. FC.12(8){72 dt. 21-10-72].

Recommendation

Another factor to which the Committee would like to draw the
attention of Government is the understandable reluctance of the
‘States upstream to agree to share the financial burden of inter-State
drainage schemes. In view of the vital importance of the drainage
schemes as a flood control measure to save life and property,
there should be some enforcing machinery so that execution of
necessary inter-State drainage schemes is not impeded or their
progress inhibited on account of lack of agreement between the

T
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States. to share the cost or non reimbursement in time their agreed
share of the cost to the project guthorities,

[Sl. No. 5 (Para No. 1.30) of Appendix XII to 37th report (5th
- Lok Sabha)}.

Action taken

The Ministry of Irrigation and Power had in the past explored
the possibility of settling the disputes relating to allocation of cost
by holding inter-State meetings and through the river commissions,
zonal councils etc. but taking into account the difficulty in arriving
at decisions speedily and also consequent delays in the implementa-
tion of inter-State schemes, the Ministry of Irrigation and Power
have suggested that from the 5th Plan onwards, the financing of inter-
State schemes should be done by the Centre. This will obviate the
need for allocation of cost among the various interested States. This
suggestion has to be considered by the Planning Commission while
finalising the pattern of financing of Plan schmes during the 5th
Plan period.

[Ministry of Irrigation and Power O.M. No. FC.12(8) |72 dated
21-10-721.

Recommendation

After examining the case, the Committee have come to the con-
clusion that in a contract entailing payment of over Rs. 2 crores the
authorities have not shown sufficient care to safeguard the financial
interest. The contract and the connected documents should, there-
fore, be got examined in consultation with the Ministry of Law in
view cf the lacuna pointed out by the committee to see whether there
was any malafide intention. Further it should also be seen whether
similar contracts were entered into by other authorities with the
attendant difficulties of the kind noticed in this case. The results
should be intimated to the Committee within six months.

[SL. No.25 (Para No. 3.33) of Appendix XII to 37th report (5th
Lok Sabha)].

s

Action taken

A detailed Note for Legal Advice giving background of the various
issues considered by the Public Accounts Committee, duly documen-
ted, received from the Bhakra Management Board, has been exami-
ned in this Ministry. The case was rewerred to the Ministry of Law
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and Justice who after examination, have come to the conclusion that
there was no malafide intention in this case.

[Ministry of Irrigation and Power O.M. No. 25/2/71——B & B Vol V.,
dated 5—1973]

Recommendation

The draft agreement for the supply of power to Delhi State
Electricity Board (now known as Delhi Electricity Supply Under-
taking) by the Bhakra Management Board drawn up in September,
1954 and as revised on the basis of various discussions has yet to be
finalised and normally executed. This inordinate delay of over 17
years gave rise to needless disputes regarding the liability of the
former to pay for supplies as demanded by the latter from time to
time. Accorrding to the information furnished to the Committee,
the amount claimed by the Bhakra Management Board to the end of
March, 1971 was Rs. 511.42 lakhs which however had been disowned
by the DESU who preferred a counter-claim of Rs. 80.08 lakhs.
The Committee view all these between two Government Undertak-
ings in both of which people have a stake, with great concern. They
trust that through the good offices of the Ministry of Irrigation and
Power the issues would be settled expeditiously to the mutual satis-
faction of both the undertakings taking into account particularly the
financial position of the DESU and without injuring the interest of
consumers. The settlement reached and the execution of the agree-
ment may be reported to the Committee within six months.

|8S1. No. 26 (Para No. 3.43) of Appendix XII to 37th, report (5th
Lok Sabha)).

Action taken

The questicn of executing the agreement was mooted to both the
Delhi Electricity Supply Undertaking and the Bhakra Management
Board. Both expressed difficulty in executing the agreement before
settling the outstanding disputes which had arisen between them
with regard to the quantum of power supply, the revised tariff and
the date of the applicability of the revised tariff. As the bilateral
discussions did not have any success, both the parties referred the
dispute to this Ministry. After both the parties submitted their
cases in detail, Secretary, Ministry of Irrigation & Power discussed
the matter with them at a meeting held on the 7th September, 1972
After detailed discussions it was decided that the Central Water and
Power Commission should further examine some of the technical
issues involved and submit a report to the Ministry. A report has
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been received from the Central Water and ‘Power Comwission and
is under examination in the Ministry. Further discussions: will be
held shortly for resolving the dispute.

[Ministry of:Irrigation and Power O.M. No. EL III—11(90) |71 dated

25-10-1972].
New DeLsi, ERA SEZHIYAN,
January 27, 1973 Chairman,

Magha 7, 1894 (Saka). " Public Accounts Committee.
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APPENDIX

Conclusion/Recom:nencation
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3

The Committee hope that final replies in regard to recommenda-
tions/observations to which interim replies have been furnished will -
be submitted to them expeditiously after getting them vetted by
Audit,

The Committee wish to point out that they had observed that
the Najafgarh Drainage Scheme as originally conceived was not
comprehensive enough to meet the future requirements only after
taking into account the position brought out in the reply of the Mini-
stry vide paragraph 1.16 of the 37th Report (Fifth Lok Sabha). They
therefore, wish to reiterate that there should be better planning at
least in future.

The Committee regret that the reply of the Ministry is silent on
the question of acceptance by the Government of Haryana of the
revised share of Phase II of the work. The position in this regard
as well as the decision regaring the share of cost of Phase III may
be intimated to the Committee. .

The Committee had taken note of the fact that there was no uni-
formity in the principles adopted or proposed to be adopted in re-
gard to sharing of the cost of different phases of the Najafgarh
Drainage Scheme and desired that there should be some uniformity.
In reply, the Ministry have merely restated the position brought out
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1.17 Ministry of Irrigaton
and Power/Dethi Admi-
nistration.

1.20 ~do-

1.23  Ministry of Irrigation
and Power/Electricity
Department Andaman
and Nicobar Islands.

already in paragraph 124 of the 37th Report (Fifth Lok Sabha)
The Committee, therefore, wish to reiterate that there should be

uniformity in the principles adopted at least in regard to the same
scheme in future.

The Committee note that it has been suggested that from ~ the
Fifth Plan onwards the financing of inter-State drainage schemes
should be done by the Centre which will obviate the need for allé-
cation of cost among the various interested States and that this
suggestion has to be considered by the Planning Commission. The
decision taken in this regard may be intimated to the Committee.

The Committee note that the recommendations of the Construc- °

tion Plant and Machinery Committee (1972) which went into the
question of improving the efficiency of earth moving machines work-
ing én different parts of the country are under study of Government.
The Committee would urge that the study should be completed early
so as to take suitable measures to improve, the working of the earth
moving machines. They would like to be informed of the action
taken in this regard

The Committee note that the Forest Department has agreed o
supply saw dust to Electricity Department free of cost ex. saw-mill
premises. Further the increase in tariff for power supply to various
consumers including saw-mill suggested by the Electricity Depart-
ment based on the recommendations of the Tariff Advisory Com-

g:/A



8 1.27  Ministry of Irrigation
and Power Bhakra Ma-
nagement Board.

10 1.29 -do-

mittee is stated to be under consideration of Government. The Com-
mittee would urge that an early dicision should be taken in this re-
gard so that unnecessary losses may not be incurred in future,

Dealing with the lacuna in the contract the Committee had
pointed out how it went counter to the decision of the Purchase Sub-
Committee constituted by the Bhakra Control Board and nullified
the provisions contained in the detailed purchase order regarding
the procurement of steel. In reply, the Ministry have stated that
the modified delivery clause as appearing in the contract was accep-
ted at a meeting held by the Chairman, Punjab State Eelectricity
Board with the representatives of the firm and that the relaxation
was apparently based on practical considerations regarding availa-
bility of steel. It is not clear to the Committee as to how the matter
was not referred back to the Purchase Sub-Committee in, view of

delivery and that the penalty clause should be made contingent on
the deliveries specified

As regards the result of the examination of the contract and
connected documents, the Committee have been informed that the
Ministry of Law have come to the conclusion that there was no mala-
fide intention. The Committee nevertheless desire that Government
should be careful in entering into contracts in future in order that
their interests may inot suffer as in this case.

The Committee had also desired to know whether similar con-
tracts were entered into by other authorities with the attendant diffi-
culties of the kind noticed in this case. The reply of the Ministry is
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silent on this point. The Committee desire that the position should

Ministry of Irrigarion
and Power Bhakra Ma-
nagment Board.

-do-

-do-

Minis-ry of I[rrigation
and Power/Beas Const-
ruc ion Board.
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be reviewed and the results intimated to them early.

The Committee are of the view that legal opinion should have

been taken when the firm was told that they would be paid for the’
additional tonnage (excluding the cost of fabrication and galvanis-’

ing) involved in the use of oversize steel sections, which was not

regrettably done in this case. They wish to caution Government

that in such cases they should be fortified by legal opinion in advance.

The Committee are unable to subscribe to the view that there is
no sufficient justification for levying the penalty. They would,
therefore, like to suggest that the opinion of the Ministry of Law
may be obtained before coming to a decision in the matter and the
Committee informed within three months.

The Committee are not satisfied with the position that neither

the agreement for the supply of power to D.ES.U. by the Bhakra .

Management Board pending since 1954 has been finalised nor the
claims and counter-claims between them settled yet. They would
urge that Government should see that these are settled without fur-
ther loss of time.

The Committee find from the reply furnished by Government that
the contract for the purchase of wheels did include right of rejection
notwithstanding the inspection before despatch. They would, how-

av;
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ever, like to know whether this right was exercised in this case and
if not why.

The Committee wish to suggest issue of general instructions by
Government to all the Ministries|]Departments impressing on them
the need for closer coordination and exchange of expertise between
the independent purchasing agencies and the DGS&D in order to
safeguand the larger interests of Government as a whole.

The Committee note that although the relevant Audit paragraph
stated that the advance payments were made in order to utilise the

savings of budget allotment during 1965-66, the Ministry have con-

tended that no advance is being paid just to avoid the lapse of funds
The Committee nevertheless find that the advance payments made
in 1965-66 could be adjusted fully only in 1972-73. They weculd,
therefore, like to caution Government that no advance payment
should be made without ascertaining the prospects of its utilisation
within a reasonable time.
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